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MR. SPEAKER: This is a motion under
rule 388 for the suspension of rule 338.
The hon. Member speaks of U. P., Andhra
and other places. One should not speak on
the merits of the Bill now. The question is:

“That Rule 338 of the Rules of
Procedure and Conduct of Business in
Lok Sabha in its application to the
motion for taking into consideration
of the Constitution ( Twenty-second
Amendment ) Bill, 1969 be suspended.”

The motion was adopted

12.12 hrs,

CONSTITUTION (TWENTY-SECOND
AMENDMENT) BILL

MR. SPEAKER: The House will now
take up the Constitution Amendment Bill
for which two hours had been allotted.
1 propose to put the motion for considera-
tion to vote at about 3 P.M. and thereafter
the clauses and the motion for passing
between 3'and 4 P.M. I say this so that the
House may know the time and they may
all be here.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): 1 move :*

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”
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With your permission, Mr. Speaker, I
shall just repeat what I said before.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar ): Ona point of order. The whole
Bill brought before us gives us the idea for
having a new State or one more State under
our Constitution. Though it has been
worded most guardedly--it says‘an autonomous
State’ for all intents and purposes it creates
a new State. My point of order arises
under rule 376 (1).” Under article 2 of our
Constitution, Parliament may by law admit
into the Union or establish, new States on
such terms and conditions as it thinks fit,
Under article 3, Parliament may by law
form a new State by separation of territories
from any State or by uniting two or more
States or parts of States or by uniting any
territory to a part of any State. There is
a provision which says :

“Provided that no Bill for the purpose
shall be introduced in either House
of Parliament except on the recommen-
dation of the President and unless,
where the proposal contained in the
Bill affects the area, boundaries or
name of any of the States, the Bill has
been referred by the President to the
Legislature of that State for expressing
its views thereon within, such period as
may be specified in the reference or
within such further period as the
President may allow and the period so
specified or allowed has expired.”

We are having a new State by the name
of ‘autonomous State”,

MR. SPEAKER: There is no point of
order; you can speak on this later on, not
now.

SHRI B. K. DASCHOWDHURY:
finishing in one minute.

Iam

To have a new State, it requires the
recommendation of the President.  Not
only that. The recommendation of the
State legislature is also necessary. In this
case, we find in the Bill that the recommen-
dation of the President has been obtained
under article 117 (1) and (3) but mo such
recommendation has been obtained under

*Moved with the recomn;ndation of the President.
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article 3. The recommendation of

President is necessary under that article.

the

I have other points of order also.

MR. SPEAKER: In the guise of making
points of order, to make speeches like this
is most unfair. You are going into the
merits of the Bill and the reorganisation
matters. You have a right, of course, to
oppose the Bill, but please do not call it as
a point of order. Will you kindly sit down
now ? Shri Chavan.

SHRI Y. B. CHAVAN: Sir, we know the
history of this Bill. The problem of the
tribal areas of Assam has a long history.
Before Independence, they were scheduled and
excluded areas. After that, they became
part of the Assam State. Later on, the dem-
and for certain recognition of their political
personality was made. There were many
discussions at many stages between the leaders
and the Government of India. At one
stage, the principle was conceded that within
the framework of the Assam State, they will
be given full autonomy for the political expre-
ssion of their problems. This question was
considered many times at the committee
level, and the last Commission which went
into the problem was the Pataskar Com-
mission. That report came about three or
four years ago, and it was found that there
was no general agreement about the recom-
mendations of the Pataskar Commission’s
report.  Therefore, further negotiations and
discussions were held and for two or three
years this tortuous process of talks and discus-
sions went on. As a result of many
discussions, ullimately the statement was
made last year in September. This Bill is
based on the general consensus that was
arrived at as a result of those discussions.

The general feature of the whole scheme
is that the integrity of the Assam State will
be maintained, but, at the same time, the
autonomous State will be created within the
framework of the Assam State which will
have a personality of its own in the sense
that it will have certain legislative functions
and certain executive functions. In order to
assert their legislative functions. there will be a
legislature of their own, and to exercise their
executive powers there will be a Council of
Ministers. There will be certain subjects
transferred from the State list, barring
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certain subjects like law and order, etc.

There will be certainly only some financial
arrangements which will have to be made
because even at present certain financial
grants are made from the Central Govern-
ment to the Assam State for the purposes
of tribal areas as well. So, this is the
general scheme of things.

Some Members did make mention of
certain things. When this question was
discussed at the level of the Joint Com-
mittee; many objections were raised. There
were two or three alternative solutions which
were suggested. One of them was to give
full Statebood to that areca. As 1 said, we
do not want to have a large number of
smaller States. The hon. Member Shri
Abdul Ghani Dar, when he raised certain
objections to the pill, said that we are
trying to have a large number of small States.
It is precisely for that reason of not having
alarge number of small States that we
decided to have an autonomous State within
Assam.

The other suggestion that was made
was to treat every autonomous district as a
Union territory. This suggestion came
particularly from the hon. Members from
the Jan Sangh. They thought that it is much
better to have every autonomous district as
a Union territory.

SHRI JAGANNATH RAO
(Bhopal) : Who said ?

JOSHIL

SHRI Y. B. CHAVAN: They wanted
to have every autonomous district treated
as a Union territory.  (Imrerruption) Their
main point was this. I koow that their
thinking attach as more importance to the
security aspect of the problem. 1 would
like to tell them that we also attach equal
importance to the problem of security.
And they thought that by creating the Union
territories, the Central supervision will
always be there. That was their approach.
But I find that this will defeat the wvery
objective that we are trying to achieve,
because when we say that these people
must have some political forum where they
can express themselves—a legislative forum—
and exercise their executive power, having a
Union territory does not meet that problem.
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Having a large number of Union Terri-
tories will ultimately defeat the very purpose
from even the security point of view.
Therefore, the two alternatives were not
alternatives as such. Therefore, the Joint
Committee, by a majority vote, supported
the original Bill that was placed before them.
That very Bill is now before the House for
its consideration and I would recommend......

SHRI RANGA (Srikakulam) : Kindly
say something about the amendments.

SHRI Y. B. CHAYAN : The main
amendment has come from Mr. Madhu
Limaye that we should have a provision
here to have similar autonomous States in
other States also Firstly, this will be an
advice of despair to apply the same princi-
ples to all the areas. On merits, thisisa
very dangerous suggestion, because we cannot
accept the principle to have such type of
States in every State. It is giving an invita-
tion to start trouble in other States. Ifat
all Parliament in its own wisdom decides to
do it, this is not the article where we can do
it. That has to be conmsidered separately.
That is a technical argument.

I would like to make the Government's
position very clear. It is.pot our intention
to start this process of having autonomous
States within States everywhere. That will
be the beginning of disintegration of the
country. The tribal problem of Assam has
itsown special features, Even today they
are autonomous districts and a special
treatment is given to them. Assam’s is
absolutely a separate case by itself and it
cannot be compared with any other State.

The second amendment is about partly
nominated and partly elected legislature.
This provision is an enabling provision.
Whether we should have nomination, what
should be the method of nomination, etc.
are matters which can be considered at the
stage of the consideration of the Reorgani-
sation Bill as such. The constitutional
amendment certainly provides for the possi-
bility of having a certain nominated element
if the minorities in that part of the State
feel that they should have representation.
I think it is much better even for the people
who want an autonomous State to give this
assurance to the minorities through such a
provision.
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‘The other amendments are some what
technical amendments. Somebody bas said
that any further amendments in the scheme
of things should be passed merely by a scheme
majority. [ remember at least one member
has put in a contradictory amendment saying
that it should be passed by a simple majority
and at the same time, it should be treated
as a constitutional amendment, This is a
contrafliction in terms,

SHRI NAMBIAR (Tiruchirapally)
Certain members want that the two-thirds
majority should not be required.

SHRI Y. B. CHAVAN : We have pro-
vided for two thirds majority for a simple
amendment of the law where distribution of
legislative and executive functions are con-
cerned.  For that, it will require two-thirds
majority of members present. The require-
ments of article 368 are quite different.
That article also requires a majority of the
total membership of the House. Here we
are saying, two-thirds of the members present
and voting in the House is enough. It is
made a little more difficult than a simple
majority, because the most important factor
is that the whole scheme is based on the
distribution of legislative and executive
functions and we do not want that to be
treated light-heartedly, Iam sure that if
Parliament in course of time decides to
amend the Act, it will have to be done for
all practical purposes on the basis of a
certain consensus arrived at between the
parties concerned. I do not think Parlia-
ment will undertake the responsibility to
disturb the agreement reached there. This
provision of amendment by two-thirds
majority is a safe guarantee for not making
light-hearted changes.

SHRI HEM BARUA (Mangaldai) : Have
you not violated article 368 which stipulates
two-thirds majority of the  members
present and voting and a majority of the
total membership of the House ?

SHRI Y. B. CHAVAN : Not at all.

‘The hon. member raised this point last
time also. He also moved an amendment
last time, The provision that is made here
is not something that we have made for the
first time. I would like the hon, Member
to read article 239A. Article 239A was
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added for the purpose of Himachal Pradesh,
Manipur etc. There also the wording is :

“239A (2) Any such law as is referred to
in clause (1) shall not be deemed to
be an amendment of this Consti-
tution for the purposes of article
368 not withstanding that it con-
tains any provision which amends
or has the effect of amending
this Constitution,”

We are taking the same phraseology for
the purpose of this amending Bill because
it is likely to be incidentally a consequential
amendment of the Constitution and it is not
necessary for that purpose to treat that
amendment as an amendment of the Consti-
tution and make the entire functioning of
the law rather difficult. Therefore, this is
not for the first time that we have made a
provision like this in the Constitution and
the fear that we are violating article 368 is

not tenable,
MR. SPEAKER : Motion moved :

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”™

Is Shri Dar moving his amendment ?

He wants the Bill to be circulated for
opinion.

SHRI ABDUL GHANI DAR (Gurgaon):
Sir, I beg to move :

“That the Bill be circulated for the
purpose of eleciting opinion thereon by
the 30th June, 1969."”

MR. SPEAKER : Now both the motions
are before the House. A number of parties
have already sent in their chits indicating the
name of the Member who wants to speak.
Some individual Members have also given
their chits. At this rate it would not be
possible to put this to vote by 300 P, M. 1
would request hon. Members to be very
brief and conclude their remarks in three to
five minutes. Let us keep up the time limit
so that we will not go into the time allotted
for the Demands for Grants relating to the
Ministry of Social Welfare. Three full hours
are left for those Demands and we will be
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able to finish it today. Therefore, I would

appeal to hon. Members to be brief.

SHRI B. K. DASCHOWDHURY : Sir,
I have another point of order,

MR. SPEAKER : I will hear your point
of order but you may not get any time to
speak.

SHRI B. K. DASCHOWDHURY : Sir,
if you are satisfied that the Financial Memo-
randum is all right I will sit down. 1 will
simply refer you to one line in the Financial
Memorandum. It has been stated there :

“It is not possible to estimate the precise
quantum of the grants which will have
to be given to the autonomous State as
this would depend on the areas which
will ultimately form part of the auto-
nomous State and the schemes of
development that may be approved from
time to time.”

But what do we find in Rule 69 ? 1t is
stated there :

“A Bill involving expenditure shall be
accompanied by a financial memorandum
which shall invite particular attention
to the clauses involving expenditure and
shall also give an estimate of the recur-
ring and non-recurring expenditure
involved in case the Bill is passed into
law.™

Here in the Financial Memorandum it is
said that it is not possible to give any esti-
mate. That is what has been stated in the
Financial Memorandum by the hon. Minister
in charge of the Bill. If you are satisfied,
Sir, that the Financial Memorandum is all
right, then I will sit down.

SHRI Y. B. CHAVAN : As a matter of
fact, this is a rather very strange argument
that the hon. Member has made. We have
said there are two types of grants given by
the Government of India to Assam State.
One is to cover up the revenue deficit of the
Scheduled Area which amount incidentally is
Rs. 40 lakhs. That amount is certain. What
is going to be the size of the area is still
uncertain at the present moment. We have
given scope for Mikir Hills and North Cachar
to make their choice. If you see the state-
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ment made on 11th September you will find
the details of the whole scheme. If the
entire area is included in the scheme then the
sum is Rs, 40 lakhs and il only a portion of
the area comes under the scheme then the
amount will have to be proportion of Rs. 40
lakhs.  The second grant is for bringing the
level of administration and development of
that area to the level obtaining in Assam.
What that amount can be for development
purposes cannot be estimated. Therefore,
what the principle is, has been indicated.

SHRI B. K. DASCHOWDHURY : May
I submit, Sir......

MR. SPEAKER:: No, please. We have
heard you and you have also heard the
Minister’s reply.

SHRI B. K. DASCHOWDHURY : Is
there any rule under which the Bill can be
considered by this august House starting in
a vacuum ?

MR. SPEAKER : Shri Dar may speak
for three or four minutes on his motion for
circulation.

Y JEgErT T : Aeqw wgrew,
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SHR] RANGA : Speaker, Sir, I rise to

. support this motion for consideration. We

are in favour of this Bill. We supported it

on the last occasion also. We want it 1o

be passed as soon as possible and I hope it
will be passed today by this House.

We appreciate the scheme also that has
been propounded in regard to this matter.
I need not go into it in any detail because
the Home Minister has already explained
what it is like. Ttis to help those people,
the people of the Hill areas, to devolop
their political personality and also to decide
what kind of social economy they would
like to have and also how, whatever funds
would be available, the funds available
should be made usg of in order that their
areas and their people could be developed.
As I bave said on the earlier occasion we
would like, in actual practice, the Govern-
ment of India and also the lerders of Assam
to take the necessary steps in conformity
with the Constitution to help their Rani
Guidalu and her people to come into this
particular scheme, in and around it, in an
honourable manner so that we all over
India will have the satisfaction that one of
the great freedom fighters could be brought
in an honourable fashion.

Secondly, there are the people of Cachar.
They have been asking for some kind of an
autonomy. Ido not find any provision in
this for that. Ido not knmow what the
Government of India would like to do in
order to satisfy their legitimate demands.
They have had a very raw deal in the recent
past.

SHRI B. K. DASCHOWDHURY : They
are not sympathetic to them,

SHRI RANGA : It is about them that
I am saying.

They have strong feelings. They came to
us also and we were hoping that something
would be done in the course of this particular
effort that Parliament would be making to
pass this legislation. I find that there is not
much scope for them to have any kind of a
separate development of thier own social,
economic and political personality. T would
like the Government of India to keep their
case and need also very prominently in their
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mind and try to see in their negotiations with
the leaders of Assam as a whole and do
something in order to satisfy their needs,
their demands and their feelings.

In addition to that we have given notice
of a number of amendments, not with a view
to making it difficult for the Government to
get this Jegislation passed but, on the other
hand, to give an opportunity to the Govern-
ment to give some consideration to this
particular thought also that we have placed so
prominently in the shape of these amend-
ments before this House and the Govern-
ment.

Governmet have said through th: Home
Minister that they are not interested in
increasing the number of States. I cannot
agree with him, These things have gt to be
decided in accordance with the changing
conditions of our country. We need not
send out a kind of an invitation for dzmands
for more and more States but, at the same
time, we should not also make it too difficult;
we should not continue to make too difficult
for ourselves in Parliament, for the Govern-
ment and for the peoplc also if and when
they find it necessary to increase the number
of States in certain areas.

If w2 do not have separate States and
increase their number, what is the next best
thing that one can do? It is to move in the
direction in which this particular Bill indi-
cates, that is, to have an au'onomous Stats
within a particular State which is already
there so that it wou'd bz possible for cer-
tain sections of the people, if they feel so
strongly about it and if thzy are able to con-
vince the Govermment of India as well as
Parliament to give to them an autonomous
Statc, to have it.

We have got some am:ndments here in
the name of Shri Marayana Reddy, Shrj
Maihu Limaye and other peopls in regard
to Andhra. 1 have already said quite
a number of things about this demand of the
people of Telangana for a separatc State.
Government is not willing to give it. But.
there is a bundh going on today or tomorrow
and there is a tremendous lot of feeling.
Thousands of them are in jail—I cannot say,
wrongly nor can 1 say, rightly because that
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has got to be decided by courts. But that
indicates the strength of the feeling of those
people.

MR. SPEAKER: May [ point out that
those amendments which do not pertain to
Assam are all out of order and are pot like-
ly to be moved. Any amendment which is
not for Assam re-organisation will be out of
order.

SHRI RANGA: That is why I have ta-
ken this occasion instead of taking the time
of the House on a later occasion.

MR. SPEAKER: But I have to say whe-
ther they are in order or out of order, not
the Minister.

SHRI RANGA: I am trying to be as brief
as possible and place the case before the
House and Government for their consideration
now as well as in future. But, anyhow, the
point is there; therefore, would it not bz wise
for Parliament and also for them to make an
approach in this direction and give Parlia-
ment as well as Government the power to
make it possible at a later stage, if and when
they deem it wise and pecessary, for other
areas, specially like Telangana, to come to
have an Automomous Stale, a sub-State, or
an autonomous status, I would like them
to give some consideration. Thisis very
much less than what they are asking for.
True, it is very much more than what the
Government is prepared to give. But Par-
liament has also got to come into it. [t has
come into it in regard to the coasensus over
the Bill. It is best, I think, uader the pre-
sent circumstances, to try to take time by
the forelock. If you do not want to state, in
s0 many words, Telangana Autonomous State,
you give yourself the power—commit te it—
by saying, in any other area or in any other
State, so that later on, if and whea, the time
is ripe, when you think the time is rips, you
may come to concede that kind of a status,

Why do I meation it? I think, I men-
tioned it the other day, and I would like to
mention it, as briefly as possible. My hon.
friend said this is nothing new, that this has
been there in the Constitution itself, those
which are autonomous Districts, and, there-
fore, it is in further progress of their status
that they have brought this Bill and that is
why he tried to give an answer to our
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friend from Jana Sangh. Similarly,
1 may  mention that there was
the States Reorganisation Commission and
they wanted a separate State for Telangana.
But then, in their own wisdom, the Par-
liament as well as the then Government, they
did not accept my advice and, thercfore,
they did not have a separate State. Yet, it
is an old, a longstanding, demand of those
people and the feeling of those people. For
a time, they have been quiescent, They
were willing to give a trial, so was
1, and a trial was given. But, unfor-
tunately, it proved to be a disappointment.
Therefore, they are now very much agitated.
I would like the Government 1o give the
most careful consideration to the feelings of
those people, to the disappointment of many
people who have come to feel it, and also to
the suggestion that we are making. I hope
they would come out with some considered
view in regard to this matter without allow-
ing any sense of prestige or sense of frustra-
tion to co'our their judgment.

Sir, I do not wish to say anything more.
I hope I voice the feelings of all sections in
this House that when this Autonomous State
comes to be established in Assam, for the
benefit of Assam Hill people, it would do
good, it would give satisfaction, not only 1o
the people of Hill areas but also to the
people of the whole of Assam and, through
thzm, to all of us. -

M‘li. SPEAKER: May I again appeal to
th: hon. Members to be wvery brief? Shri
Hiren Mukerjee.

SHRI H.N. Mukerjze (Calcutta North
East): Mr. Speaker, Sir, as we indicated
last tithe, we are in favour of this Bill ani
we shall assist in the passaze of this legisla-
tion.

Earlier, at ons stage of the proceelings,
somz of us were in favour of a full-fedged
Hill State but then w: had to take into
consideration the psychology generally
prevalent in the Assam valley and now, as
the concensus has bezen worked out, it is
better that we have a compromisc which is
represented in this Bill. But I would have
liked the Home Minister to have taken a
more imaginative line when he ruled out, a
little while ago. any idea of similar solutions
elsewhere in the States., [ would not go
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into details. But in West Bengal, as far as
the Gorkha-speaking areas are concerncd,
the State Congress had agreed once with the
United Front in asking for some sort of an
autonomous right in regard to the Gorkha-
speaking areas of Darjeeling District. Very
probably, a remedy, similar to what has been
applied in Assam, may be necessary in parts
of West Bengal or in other States also even
though the case of Assam, I can see, is
sut gemerise and it has a certain unique
character.

12.45 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

There are certain lacunae in the Bill
even now. I am not happy with the provi-
sion regarding the two-third majority which
could easily have been changed in favour of
the idea of simple majority. And I am not
at all sure about the position of Cachar.
Probably, geographically speaking, Cachar
will be isolated and probably at a later
stage some other kind of solution may have
to be thought of so that the people of
Cachar are not provoked into further agita-
tion. I am glad, my friend, Prof. Ranga,
also has referred to this matter.

I wish also to say that there is: (Interrup-
tion).

I have been watching a protracied
dialogue  between the Prime Minister
and the Home Minister. This is a
measure in regard to which the Government
has pretended to value the cooperation of
the Opposition. And Parliament is a place
where certain rights are important, certain
forms are essential, not because in substance
they amount to very much in every case I
am not claiming that I am saying something
so fundamental that the Prime Minister
should listen—but there are certain forms
and patierns of behaviour which should ke
observed. 1 am sorry that this digression
had to take place.

1 do not know why Government, includ-
ing many people in this House, fight shy
of the idea whenever the idea is propounded
that we might, in order to cement the unity of
this couniry in diversity, have to reconsider
the whole question of the de-limitation of
States and also in regard to the delimitation of
power between the States and the Centre.
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If my friends there—possibly, they have
no recollection of the days before Indepen-
dence—have any idea of the major mistakes
which the national leadership made before
Independence, they would remember that it
was because we stresced the idea of Indian
unity in am almost artificial manner that
ultimately we had to pay the price of parti-
tion. I remember distinctly in 1928 or 1929
when I was a college student, how the late
Shri Vijayaraghavachariar used to say, never
rise but in the name of India and of All-
India. He said so echoing Tagore who said
the same thing in regard to Italy. Are we
enthused by that idea? We wanted the
unity of India. 1 remember, at the time
of the Calcutta Congress where the Prime
Minister’s  father-in-law  Pandit Motilal
Nehru, presided...

AN HON. MEMBER: Grandfather.
SHRI H.N. MUKERIJEE:I am very sorry.

...where the Prime Minister’s grand-
father, Pandit Motilal Nehru, presided, there
was also an all-party conference where the
Muslim demand for the residual power of
the Constitution to be in the Centre was not
conceded, where the Muslim demand for
one-third representation at the Centre was
not conceded, where the Muslim demand
for a majority of them in Bengal and Punjab
was not conceded—all in the mame of the
unity of India. We did not make the slightest
concession to the idea that this country was
a diverse country. A unified couniry can
only come into the picture if the fact of
diversity is recognised along with the fact
of unity. That, we never recognised, and
at the time of the transfer of power, we had
to agree to the tremendous cost of the
partition of this country. Have not we
learnt a lesson from it? 1f the United
States of America can have 50 States—and
they have a population very much lesser than
—ours what is the point of principle involv-
ed in stricking to the notion that we
shall have 50 many States and no more?
I am not asking for an immediate change-
over of the entire sitvaticn, but I am asking
for a change in the temperament of the
leadership, 1 am asking them to understand
the psychology of people in different areas,
I am asking them 1o cultivate some imagi-
native element of political leadership, 1 am
asking them not merely to be burcaucratic
—processed who sit at the table and deal
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with the dead wood in the desk and pass
orders merely because the Secretary has
asked them to do so. 1 want them to take
real hold of the leadership of the coumtry
and have an imaginative line whenever and
.wherever it is needed. It is no gcod saying
“We are all for the unity of the country
and you fellows, are very perverse and you
are against the unity of the country. There-
fore, do not make trouble whether it be in
Assam or in Telangana." [ do not want
trouble. I we could be trouble-free, 1
personally would be very happy. But this
world is full of troubles. Our couniry is
ancient country., We have inherited a
tremendous past which is always dangerous
to be an heir with a legacy of 5000 years.
Here in this country we are dealing with
the kind of society which we want to build
and Government are behaving like petty-
fogging bureaucrats who may function on
account of the tactical success of the politi-
cal exercice they carry on behind scemes.
They do not have the courage—political
leadership of the country has mnot the
courage to go before the people and talk
about fundamentals, That is why we
1alk about national integration in a manner
which is so utterly artificial. 1 did oot
want to say all this. But1 was provoked
by the kind of dialogue which was going on
...(Interruptions.) It must be very impor-
tant, perhaps in relation to power outside.
1 am not concermed with such things.
Personally speaking, in Parliament 1 want
certain  things to be discussed properly,
with dignity, effectively, and then put across
to the people. That is why I want the
Home Minister and the leaders of the
country to think about things in the larger
context of our country. Otherwise "this
country will go down the drain of which
there is every possibility and there is every
symptom to-day.

SHRI SHRI CHAND GOYAL (Chandi-
garh): I rise to oppose the motion on
several basic issues. Mr. Depuly Speaker-
Sir, our Constitution contemplates and
conceives only of states and the frame work
of our constitution is more untitary than
federal, But this is for the first time that
we are going to introduce through this Bill
a conception of a State within a State in
our constitution and I say Sir, this will be
entirely against the spirit of the Constitution.
Then, Sir, this is also likely to raise certain
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constitutional conflicts and conflicts with
our other legislation. Sir, the Pecople's
Representation Act accepts omly single
membership and if this Bill is passed, it
will introduce an element of double member-
ship of State legislatures. Those who will
be members of the autonomous Hill States
of Assam will simultaneously be members
of the Assam Statc Assembly and this will
introduce an element of double memberships.
There is also a likelihood of a conflict
arising with the District Councils which
have been given certain independent powers
and certain autonomous powers. Moreover,
this will not solve ths problem for all times
to come and this will not be the end of
the problem. - From the Press I gather that
cven the All Peoples Democratic Party
has decid:d to stage a Dhama  before
the State Raj Bhavan b:cause they are not
satisfied with the present arrangement and
they are clamouring for a full-fledged State
for the Hill areas. Even the All Peoples
Hill Leaders have not accepted on the whole
they have accepted it parlially and as an
experiment. So this is not going to solve
the problem for all times and another
objection is that this does not include even
all the Hill areas. It has only a few dis-
tricts of the Hill areas which are being
included in this automomous States and the
rest of the important Hill districts lke
Mizo and others are going to be kept out
of the whole scheme. So, it is not going
to provide a solution even for the entire
hill areas of Assam.

This Bill, if passed, is certainly likely
to open up the flood gates of similar
demangs: maybe, from Vidarbha maybe from
the Kumaon Hills of Uttar Pradesh, maybe,
from Telengana. We are already facing a de-
mand in Kerala for an independent Muslim
majority district of Mallapuram. 1f this
Bill is passed, it is only going to strengthen
the divisive forces which are raising their
ugly heads today. It is certainly going to un-
do the noble work of Sardar Patel which in
those days was likened to that of th: Bis-
mark ,who was in those days given the title of
Abraham Lincoin and Mazzini on account of
his uniting over 500 States of India. We are
certainly going to reverse that process, We
arc going to undo thc noble work which
Sardar Patel had done.

To solve the problem of the entire
castern region of India it is our suggestion
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that a commission may be appointed.

Whether it pertains to the problems of
NEFA or Tripura or Manipur, or other
small areas like Mizoland let us try to find
& permancnt solution.

The entire area of Assam is a strategic
area. That area confronts us with not only
economic problems, but also with defence
problems.

On behalf of the Jan Sangh, a suggestion
was made that a Commission consisting of
defence exports, administrators, Members
of Parliament and those who are
experts on economic and in Industrial
matters may be appointed on the Commission
s0 that with the help of the report of that
Commission, we can find a permanent
solution not only for the entire hill areas of
Assam, but for the entire Eastern region.
That region as present is crealing serious
defence problems for the country.

Therefore, are we going to take up this
principle of democracy to every street and
to every home and to every small area?
There are other bigger areas. For instance,
there is Chotanagpur which is bigger in
area than the area covered by the Auto-
nomous Hill-State of Assam, That is bigger
in area and also in respect of population
compared to the Assam autonomous Hill-
State. If we create such Sub-States, is it not
likely to open up the possibility of more
demands cropping up for the automomy of
those areas like Chotanagpur, because the
conditions are similar? There is ecomomic
backwardness. There are serious problems
there also. We have got to find a permanent
solution,

Sir, the Assam problem will not te
solved by appeasing to the sentiments of
certain sections of the people. Are we
going to carry this principle of democracy
to every home and to every street?

Sir, so long as the people of an area
are represented in a bigger State and in the
Parliament of the country, there is absolutely
no necessity that in order to appease the
sentiments of certain sections of people, we
accept the principle of smaller States.

Now, the duty of leadecrship at the
Centre is to go to the spot and to convince
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those people, to satisy their sentiments and
to tell them abtout maintaining the unity and
integrity of the country and to convince
them again that their economic problems,
their problems of backwardness and their
problems relating to education and certain
other difficulties which may be faced by
them would be sympathctically solved, That
would be the best solution and the present
so'ution is no solution at all. This will
open up the flood gates in the entire country
for similar demands and this is also going to
weaken the unity and the integrity of the
country.

This is all that | wanted to say at this
moment.

SHRI KRISHNA KUMAR CHATTER-
J1 (Howrah): Mr. Deputy-Speaker, Sir, the
Hill areas of Assam are the Garo Hills...

MR. DEPUTY-SPEAKER: The hon.
Member may continue his speach after
lunch.

13 hrs.

The Lok Sabha adjourned for lunch till
Fourteen of the Clock.

The Lok Sabha-assembled after Lunch
at Two Minutes Past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the chair]

CONSTITUTION (TWENTY SECOND
AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER: Shri Krishna
Kumar Chatterji may now resume his speech.
I would request all Membe-s 1o confine their
remarks to five minutes each, because we
have to conclude the consideration stage at
3 p.m.

SHRI KRISHNA KUMAR CHATTER-
JI: I was just mentioning that the hill areas
of Asgam are the Garo Hills, the United
Khasi and Jaintia Hills, the United Mikir
and North Cachar Hills and the Mizo Hills.

The purpose of the Constitution Amend-
ment Bill is to authorise Parliament to
enact a law by which we can create an an-
tonomous State within the Assam State. The
autonomous State will consist of the Garo
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Hills, the United Khasi and Jaintia Hills at
the first stage and opportunity will be given
to the United Mikir and North Cachar Hills
to join that automomous State at a later
stage. The Mizo Hills in completely left
out of the picture.

I would like to mention in this connec-
tion that as soon as the United Mikir and
North Cachar Hills choose to join this
autonomous State, it would create problems
for the district ¢f Cachar. The demands of
the Cachar people at that stage cannot be
neglected if justice has to be done, because
they will be completzly isolated, and unless
the demands of the Cachar people are consi-
dered by the Central Government with
sympathy, problems will be created there.
Therefore, ] am mentioning this. 1 cannot
blame Shri Ranga or Shri H.N. Mukerjee
for having placed before this House and
also pressed the claims of other regions for
similar treatment. Naturally, when we open
up the way for the creation of such kinds of
States, the demands will come from different
regions which feel that they are not properly
treated for a similar treatment.

Regional and economic imbalances are
there, and because of this, the demands are
sometimes found to be justified also. But
it must be admitted that this Bill goes
against the very spirit of our Consittution
because it has mnever envisaged a State
within a State.

Even then, T must congratulate the
Prime Minister and the Home Minister for
their bold and imaginative Ieadership in
conceding the just demands of the
hill people. The hill people were
gmarting wunder a sense of injustice
and they were demanding some kind
of status. Even then, I am afraid that the
status that has been given to them may not
satisfy them in the future. For example,
law and order has been left out from their
purvicw, So, at a later stage, the demand
for law and order also bzing given to them
will arise at some later stage, and other
problems will then arise. Under the 1968
policy declaration by Government, all the
all-India services including the higher
services of the State are joined, but a lower
category of people will be given to these
areas, and consequently, administrative
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difficulties will arise as to the rules under
which these officers will come for discipli-
nary purposes.

I feel that the claim of Darjecling also
will have to be conceded, and the claims
of Chota-Nagpur and also the Santhal
Parganas regions where also the tribal
population is large, will have to be conced-
ed because they also have been clamour-
ing for this kind of separate State.

Therefore, while we fully subscrib: to
the present amending Bill and we are behind
the Government to sec that the law is
enacted to create this automomous State,
I would appeal 0 Government to give more
and more powers to them so that the hill
tribes people may be satisfied.

MR. DEPUTY-SPEAKER: Now, Shn
Swell.

SHRI SAMAR GUHA (Contaij:
On a point of submission. Just now, I
have received a Calcutta paper in which
I find that the national professors Shri
Satyendranath Bose and Dr. R. C,
Majumdar have issued a press statement....

MR. DEPUTY-SPEAKER: Shri Samar
Guha may resume his seat. There is no
occasion now to interrupt the debate,

SHRI SAMAR GUHA: It is a very
important statement, It bas happened....

MR. DEPUTY-SPEAKER: The hon.
Membzr may resume his seat. Nothing
that he says will go no record. Now, Shri
Swell.

SHRI SAMAR GUHA: **_ -

MR. DEPUTY-SPEAKER: 1 would
again repzat that nothing is being recorded.

SHRI SAMAR GUHA: **

MR. DEPUTY-SPEAKER: 1 would
again plead with the hon. Member to resume
his seat. I am not psrmitting anything to
g0 on record, (Inferruptions;**

SHRI SURENDRA NATH DWIVEDY
(Kendrapara): As you have stated, inter-
ruptions have not been recorded. But
what the hon. Member wants is that the

#¢ Not recorded.
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[Shri Surendra Nath Dwivedy]
Prime Minister should make a statement
on that incident. That is what he wants,

MR. DEPUTY-SPEAKER: There is
some prccedure laid cown. If he had
written to me that there was some emergency
about it to which the attention of the House
must be drawn, 1 would have comsidered
it.  But if cn the spur of the moment, he
gets up, I cannot permit it. Now, Shri
Swell.

SHRIMATI ILA PALCHOUDHURI:
(Krishnagar): On a point of order....(Inter-
ruptions) |

SHRI SAMAR GUHA: ¥**

MR. DEPUTY-SPEAKER: Nothing that
is being said will go cn record.

SHRI DHIRESWAR
(Gauhati): **

SHRI JYOTIRMOY BASU (Diamond
Harbour): **

SHRI MOHAMMAD ISMAIL (Barrack
porc): ** '

SHRI
(Patna).**

SHRI J. M. BISWAS (Bakaura): **

SHRI SAMAR GUHA: **

SHRI SHIV CHANDRA: Jha (Madhu-
bani): **

KALITA:

RAMAVATAR SHASTRI

MR. DEPUTY-SPEAKER: Nothing
will go on record.  May I request the hon.
Members to fight their battles outside? It is
really unfortunate that proceedings are
disturbed like this.

Shri Swell.
SHRI SWELL (Automomous Dis-
tricts): We are a great and a growing

nation. Every day, every hour, something
or other is happening in this country, but
1 believe that we shall be able to overcome
all these challenge and that we are passing
only through a period of tramsiticn. Iam
sorry that the smooth current of the debate
has been somewhat disturbed by the rift of
certain developments in West Bengal. But
I would request my hon. friend, Shri
Samar Guha, despite the very strong feelings,

** Not recorded.
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perhaps legitimate strong feelings that he
has, to take another and more proper
occasion when these things can be taken up.
Sir, the subject-matter that has been incor-
pcrated in this Bill bas been ciscussed on
more than one occasion in this House and
many I do not want to repeat the arguments
fhat of my collesgues who have supported

this Bill have put forward. All that
I want to say today is to thamk you
and to thank the Members of this

House both in the Government and in the
Opposition for having made this occasion
possible. We know that under the rules
a motion that once has been disposed of
comnot be taken up again during the same
session. But the vast majority in this
House, practically all the parties, have risen
above party affiliations and party predilec-
tions and have taken this up as a national
question and have brought to bear a national
view on the question. I wish to take
this opportunity of expressing the grateful
thanks of the people of the hill areas to
this unique gesture of gcodwill, trust and
confidence which this House has made to-
wards the people in the hill areas the people
in Assam and in the whole North-castern
India.

Sir, the passing of a Coastitution Amend-
ment Bill, albeit with a comsensus thatis
seldom reached—and it is doubtful if it will
be reached again in the future—is not a world
shaking occasion by itself. But I look
upon this occasion as one more instance of
the health and of the strength of the Indian
democracy. We did a similar thing in 1962
when the Chinese committed aggression
against our country; we did it in 1965 when
Pakistan committed aggression on us and we
are doing it again today in a much smaller
measure.  This is something that will go
down in the history of this Housc and tho
history of this nation and perhaps it would
be an occasion that we shall recall in the
future.

1 have no doubt in my mind that we are
passing through a difficult and transitional
period of the nation and more and more
problems will be coming up.  Whenever we
are sorely tricd we shall always look back
to this occasion when despite our differences
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we were able to close our ranks and come
to a decision that is in the best interests of
the nation.

I shall conclude by saying that we in the
hill areas shall not easily forget this occasion
and in reciprocity I shall say this to the
nation from this forum that we shall strive
with the support of the whole nation to
make that litile cormer of the country a
patch of beauty and grace and a shining
outpost of India.

SHR1 NAMBIAR (Tiruchirappalli): We
have already supported the spirit of the
Bill but we are unable to agree 1o the Bill
is such because of the grounds mentioned
in my dissenting note to the report of the
joint Committee. We do not agree to what
is known as a sub-State or the concept of an
autonomous State which is mew to the
Constitution of India. If you go through
the whole Constitution you will not find the
words ‘autonomous State’ anywhere. They
are introducing it today as a new term.
If it is an autonomous State, it is auton-
omous, But according to the provisions of
the Bill it is not autonomous at all; it is
something like a sub-State, a State within
a State with no powers whatsoever., I may
be permitted to say that it is an exaggerated
panchayat board or district board. May
be a little more, because whatever little
money that the Centre gives, they can
apportion it and spend it. But this body,
this autonomous State, is to act within the
framework of the constitution of the Assam
State legislature, and the legislature has got
jts own powers. I would say that it is
proper only if the Hill States of Assam are
created and have equal status, What is the
difficulty? [ tried my best to understand
it, and T tried to hear from the Home
Minister in the Joint Committee as well.
But he could not give any other reason ex-
cept this, that there was something like a
consensus and he asked why we should
break it and said let it be there. If that is
so, then there must be also an occasion
for further changes. If at all another
consensus comes in, there must be an
occasion to change it, But he does not want
that to happen. Therefore he bars the
door for furiber changes. Therein comes
the two-thirds majority provision. Why
should there be a two-thirds majority for a
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change or rather an amendment to the
legislation which this Parliament is going to
pass by a simple majority? It is not reason-
able at all. It looks Iudicrous, it looks
absurd also.

Now, according to the provisions of this
Constitution (Twenty-s:cond Amendment)
Bill, this Parliament is empowered to create
what is known as an autonomous State and
that can be created and provisions for it can
be passed by a simple majority. That, the
Parliament can do. But if Parliament so
desires subsequently to amend certain clauses
of th: Bill, then there must be a two-thirds
majority. If he straightaway puts it now,
at the iniual stages, two-thirds majority is
not mnecessary. How does it look like?
Does it appeal to reason? It doss not appeal
to reason. But the only answer the Home
Minister could give was this: even this
moming he said that we should not make
these chang:s every now and then. Who
are this “we”? Is it not Parliament? If
this Parliament can create this so-called
autonomous State by legislation, why not
the same Parliament give the powers to
amend it when it wants by a simple majo-
rity? There is a contradiction and there is
unreasonableness in this.

We have goodwill for both the hills and
the plains. My party stands for friendship
and equanimity for both the parts of Assam,
the hill people and the plains people. We
do not want one part to be dominated by
the other. We do not want ome part to
feel that they are neglected at the cost of
themselves. We do not want that. My
party stands for the full development of
Assam as a powerful unit of this great
Mother India. And this strengthening can
be done only by the wvoluntary will of the
people. The people who live in this con-
tinent must fe:l that freedom gives them
something useful and something which they
deserve. Then only they will fecl that they
must do everything for the country.

Therefore, I feel that there should not
be any rivalty por competition beiween the
two parts sf Assam. But every right should
be given to the hill people and everything
should be done to meet their aspirations,
and they must be allowed to develop them-
selves without any let or hindrance from
anybody, not the least from the plains
people.
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Therefore, 1 submit that this Bill does

not go far engugh. That is my objection.
With thzse words, 1 support it.

ot smars fag (9€Y) @ Soremw
7greg, § 58 97 9t A fa=E & s
qgT & HT FT YA g1 T@ A=A &
7 fa=wrd & Agear af wgar g
AT gTER Ay gE @ a8 feaw fem @
ok fear faq = @M, g9 =@ I=A
grafem Faewme st qurf a3 g fe
IH fema g€ A IY WT A
@ | AL AT F waw, fawin wiw
¥ @ E A iz R FE
@ & wifax & faw-g« ¢ ag sgaT
frar war & fF a7 & s fgo

¥ ot T J o7 fee wTE TEET
faar g, sswr @ @ | g frw AU ¥
g, affenr feg a@ & @, 9 @A
fafedr feat @, 3w asF =A AN
geufa ¢ | Afe7 9@ 99 g9 a9 & A
I E @ fex ggTIwT g7 A W
geaT T4 wfgr g WAt A s R
ag €19 &1 TET &, T q0EAT &, 7 A4
& | ool At ft gE W1 gFaT § W
gifgar oY T9x wr @A g frawy
"I 34 §, I8 549 W T § | T
aoua a3t & fF gw wfaes w1 3=
g fF o mfgart gas S ET
we # famar wed § @ adt faww
TET &

oo #1 & aga awal ¥ wwAar g |
I A WY AT YT 1 g AE
s Fom wifge forad qew ® ifa
eqifyd g W1 g AW A ATFT 9EA A
& 1 W19 qgf AT ) AT R AW
w1 qa9d agr & BF Jaar 8 oy o wir
&1, Se gAart g1, s # whr W@
a1 far 9Tg | W TR A T A G-
gt I § fF s T ¥W 8§,
v failm gmaa w9 & a8 W
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wrfed | 7 gAY ardt X w9 qq_
TET 3 a9 Ot wOwr INar w7 fEc
fagr & o3, fage fee dma
¥ J9T JUA, qHw AfE G w77 fgeaw
a1, 72 {5 3% 57 stroAn

Nt ®o Ao FAA (FMIT) : AT
IAT 9T F "/ WT

st wawrs fag © 3@ FEAYRA w
Wi o A

g ggt g0 1 wigwr @A g
& wrfgame ot g7 sFi & § T WS
a1 & ar A€ € | WX ¥ wgEk |79 A8,
& ot fegeam Y mwa meY @ Sei
SHET WY T qA | gHIS @ AAT T7A
gfs gml 9@ qwed & W ag 44
s g fF A dare adi @ W
wIoF A A @ g, faes 6 E,
Tt 78t &, fafee 8%, frot 81 &)
&9 a% U WIqF AT9 AEY 9 § a9 a%
TG AT AL T WHT § | TEH WY
GiC e

% WAt wee @ HTOE d9E |

Y o fag : wTe wOiE w Wi
T 7 &1 fefowe a0 & #T

There is not morality in this country at
present. (Imterruption.) Where are those
people who provented the Japancse from
coming into this country? Sir, you would
not be sitting in the Chair today but for the
brave Nagas.

SHRI HANUMANTHAIYA (Benga-
lore): 1t is because of the army.

SHRI JAIPAL SINGH: You koow
nothing about the army...(Interruption.)

I would ask Prof. Swell to swell his ideas,
so that he does not become isolationist. Let
all the six hills, including MNagaland, come
together. If they can all get together, 1
think the security and defence of the realm
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I give my blessings to it for the future of
Prof. Swell to swell.

S Qo TR0 WA (IAT) : IWTETH
AGIRT, TIA FT ST qHG X A A
ST § | Gk A TP FFA 4T A @
& M agaar vg famr &1 & 29 fam @1
9T §HET FIAT § AT A FARX AAANG
g3eg waqrer fag oft ¥ Fgr vEF Ag &
7Y gradt gafes § oo v wrar g
s g7 @ w7 gfadt 71 ag F@E
gfadt @1 9t waww awi F gy A9
@y € 1 uwar #1 qfomar SR &1 g
& awwd § 1 za gfee B 9= gw A
aifas ads! 1 997 gU & 79 TOF
sfsq & @axar & WX S qrfaw
THTE & IAFT Wl |@ATEr § W g
QR ¥ F Iawr ez g7 Foar =rfge | &
TEET WA W AL AW FT I9ET IW
A # awdT s § AR dar 5 mi
wqurer fag ot 7 Fdm@i, IS gHTE
AR A g g fFogErd qafee
1 71 W1 FW ¥ fae few aw
o& g | wrf Ay fFaAr 6 Ao
FqY 7 gY, L gt 1 ot IAGTE  IWHT
T AANT g W1 #1 gifas T g ar
A #t wn w0 gEEA g o | 5T
I 1 T KT 70w |

1z #AY wgRa ¥ 97 q@mr e oAy
fauy #1 9t oF wiEHe § fa% wfAwe
TiET & Ay =9 wewr a8 s E
T | Af @ WY ag 39 A9 w1 Awmy
T & 1| T W oF e wEwdT &Y g
IH U AT 751 @rarg | {9 ag w7r
§ fF wre T WY IEF awAw w1 1 89
o ag 71 AmeT A T ¥
fog g7 @t &1 @ fewr § o s
Farar oF @ AT ag @ fegrd agwe
Y EHT TAW@ T W) T a5 g FrE
sqaEdT FIH T af F1E G AL 2
T@T AR AT g FEY R EE @A

frdr sy Avwaifas faredte, S
g AR 9T IEF £ @ TR AW
Aad §fF dmzz wrd g wf
2 ? i dT & am9, We-ATIET ANTHI
F ara Tawt g AL &y A%t | Iy iy
g Ar A qurmat 7t WY gy wfawc
fr ge &1 o7 #rf fogg = §,
I #1E TH7E §, IAFT SIMRC Wi
% df 77 I9FT wAAa ag qrar & fF 2@
ERELWHF fAmea @ awr ? sa R
AT FWUF WA ZCH FY AUAL-
w9t wferar g ot I« wforar #1 wiE<
F g gH WA agAT Mgy | gafag &
wgar § f5 o miede #7 4r g, &
war g fF e & FET T
T 7 a9 & #3371 7L ;-
Afew 3fer & Yar Fear sreay A€ g
star gark frx wg foed & 99 Qo o
5 agr & oF wew wea g FaifrE
e am g TR oF ver ¥ oF
fee #t W gw s mfewc 3w
T §, AR I wgd Earag
gfeFa 1 & mit 919 R § & w@r
s g 49 & audT w1 w g, ¢
arew AEY } W g T wiew @wua
freT Tifgw 1 & ag wgea A T F7
w § | ag few & gwda s § & 6k
UF Aged F A AT HYAT ARAT E |
gafag aw JEar § | 98 9 adwr @
£, ag oY | § IEF gAA A% A
¥ gEAT AR | FAET FArgAT § F
wdter w< wgar § 5 owfew gw i
AFIT R ATAT S| T F AT A o
iTw ¥ §3 FT ORI fFar AR SR
Tz T @ T § A T AW A gwaAT ¥
Y qTFA IAH IE GHANE F @ 7
a1 Y T AfF AT W F F @@
FgT AEAT § 6 ¥ a@ F R 6
% T g FIifET AG w4 W I
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arer A gurd wafa @i dtag D
gacnw § | 9u fF To WAW FTeA §,
agt 9T 1 Tga & A E N gvRE w@e
A W TEF T A A
AT TfE | ¥ 2o T F AT AL P,
M. L. C. ¥ Sied 1, fa=iy wog §
ug gk fFm @, A N weqm T
=rfelr | srzaeafae & g Tifgm
zafan & gar agm & fas & &
wHTHE AT § 9wt ag e wifgu fw
TH 9T AWW &1 | 4T a<g e § -
#2 g 91 9T Wit gwer @€ 8 wE g,
wifs wHT F I wHA AE F@
tR AT I @uT @I ) v g
A F a9 @0 w1 g9 T F;
o9 § 919 % A% W94 §U FT OFA
TgM & fag 2 A T aafa & fao
T HIAT AT WX 78 F=A & gAY
Sefrm, endt gl @Y wfew ) &
wqq 33 & wfe mifex fee aw agm
wred & ? g9 T 3w W wfew faw v
¥ wfeg 7 agrawd ) gnt A
gy ofem &1 gefag st a anfirat
gt A WM W TEF
ami Fam fam g, s A g
w9 7 a7 1§ @ I5F gAY S
TR® F AR T Y F9LT I AT |
Fqeai stanida § s ggfia &
IR ag guwta fFar ) qga ww 9
urd € foad and & 1 2% 8 wiw
ag vE Aer WaT § ar & aqurd v §
AR Wt Far § v ag 9 s g €
TH A A AeE a¥g € WAT 7 14w
ST |

SHRI SURENDRANATH DWIVEDY
(Kendrapora): Mr. Deputy-Speaker, Sir, I
welcome the spirit and approach of my hon.
friend, Dr Swell, o far as this Bill is con-
cerned. Every hill tribe in this country must
get this assurance from Parliament that, so
far as this Parliament is conccrned, it wants

to give them all opportunities and all
facilities. They are as much citizens of this

country as anybody else and we should leave
no stone unturned, either constitutional or
otherwise, 1o [ulfil their aspirations and to
make it possible for them, along with other
citizens of our country, to grow and to
develop this Indian nation and fully part-
cipate in its development. The very fact
that Parliament has suspended this rule in
ordcr to pass this legislation in this session
shows how the eatire natiom is concerned
with this problcm and wants it to be solved
as sooa as possible.

1 support this measure because after pro-
tracted negotiations a compromisc has been
arrived at. We are not happy with the
provisions of this Bill; there is no doubt
about that. I have said it in the very b=gin-
ning that the Government have approached
this problem only half-heartedly. In this
Bill they have taken up the problem of that
section of the hill tribes which has agitated,
whereas there are other hill tribes in the
same State for whom no provision has been
made here. It may be that for the time
being this problem has been solved. But,
so far as the hill tribes are concerned, either
in Assam or in other areas, we should
seriously think what special measures should
be undertaken to sec that such fissiparous
tendencies as have possibilities of growing in
those areas do not make any headway.

At the same time, let me make it clear
that I thoroughly oppose any motion for
circulation of this Bill or for the amend-
ment of any of its provisions. After all,
it is a compromise and let us not mix this
problem with other issues. We have all
sympathy for Telangana, but I think it will
be improper and inadvisable toi nclude a
provision in this very Bill so as to extend
it to other arcas. It is a Bill of a limited
nature which has been devised according to
the Sixth Schedule of the Constitution. It
has no relation to the problem before us in
Telangana. Telangana is a very important
problem and this is a warning to the Govern-
ment; we are all concerned about it. But
I would say that if we agree to the amendn-
ment suggested by my hon. friend, Professor
Ranga, then probably we will open ther
floodgates of division in this country.

AN HON. MEMBER: Already they
are open,

SHRI SURENDRANATH DWIVEDY:

Therefore let us be very clear in our
mind.
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I would think the Home Minister is
sincere in what he has said, namely, that we
do not want furiher division of this country.
Let him stick to this position. If any
rearrangement or a review is necessary—there
are other things abou! which I am not going
to speak just now—let us review the position
from a national point of view whether and
how much and in what respect some adjust-
ment is necessary.

The Telangana problem, as I say, is a
different problem because neglected areas
and backward regions are there even in
backward States and they pose very great
problems before us which have threatened
the very unity not only of the country but
of the State itself, So that problem requires
special consideration and I think it will be
better, since Telangana has given us the
warning, that this Parliament devotes some
time to think about the whole question of
neglected and backward regions in this
country.

Therefore, whatever amendments are
thers, T would appeal, let us at least all
support the Bill that is before us because I
think this will give an assurance—again and
again I repeat that this will give an assu-
rance—to the Hill people of this country that
the whole nation thinks about them and is
one with them in seeing that they develop
at par with other citizens of this country.

SHRI KARTIK ORAON (Lohardaga):
Mr. Deputy-Speaker, | am grateful to you
particularly for giving me the time to
speak, mo matter what the amount is,
because 1 have been most unfortunate
otherwise.

I support the Bill and, at the same time,
I would like to congratulate the Home
Minister and the Prime Minister for their
commendable efforts in having come to
such a good conclusion after so much of its
and buts. As a matter of fact, this had
been agitating the minds of the people of
that arcas for a long time.

Let us try to understand what the facts
behind this agitation are and wherein lies
jts strength. 1 would like to let this House
know what is the force behind this. 1 think,
the credit for this should also go to the
forcign Christian missions operating in that
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area. In Garo Hills, the Tribal population
is 75.16 per cent of which 37.8 per ceat are
Christians. In the United Khasi and
Jaintia Hills, 78.53 per cent are Tribals and
50.6 per cent are Christians., In Nagaland
93.09 per cent are Tribals and 55.67 per
cent are Christians. We have already given
Nagaland; there is no question about it but
we cannot stop Mizoland because out of
86.67 per cent Tribals 97 per ceat are
Christians.

I want to tell the House that it is not
the Destiny which determines as to whether
tomorrow’s Christiandom will be happier,
or perhaps more prosperous—bat it is the
will of the people that determines it. They
have taken this strength. This strength has
been aven by the missionaries there. The

ies have compelled the Government
to come to this conclusion.

AN HON. MEMBER: The cat has
come out of the bag.

SHRI KARTIK ORAON: In this con-
nection, I will also iry to draw your atten-
tion and I do not think that there is any-
thing wrong in it. I never say that, because
they have got what they wanted. But we
must also keep in mind that there has been
for quite some time a demand for the separate
State of Jharkhand.

Mr. Jaipal Singh is the erstwhile leader
of the Jharkhand Party. 1 can tell this House
that the tribes of that area regarded Mr.
Jaipal Singh no less than as Mahatma Gandhi
was regarded by Indians in this country.
That was the position. But we could not
get it because in that part only 10 per ceat
are Christians and the rest are tribals for
whom the Government never cared. That
is the point. That area is now a hub of
industrial complexes and many projects have
already come up or are coming up in that
area. The tribal lands have been taken over
by the Government for the projects. They
have not been properly rchabilitated and
employed. They are today refugees in their
own home. They have all been robbed of
their lands by the advanced Communities
and they have become landiess. Even in
the blocks, right from the chaprasi to the
B.D.Os, they are all from outside, no tribal,
nothing of the kind from that area. Even
the forest guards in the Jharkhand area are
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from outside.  Therefore, from every
. ic consideration, this is a fit and
economically viable case for getling a separate
State of Jharkhand.

1 would be very happy and wished if Mr.
Jaipal Singh had been firm and true to the
cause and the tribes. I would like to draw
the attention of the House to the stalement
which he made on 16th August, 1947, when
he was a member of the Excluded and
Partially Excluded Areas (Other than Assam)
Sub-Committee, of the Constituent Assembly
of India. This is what he says om p.9,
line 25:

“Creation of a separale province isa
matter outside the scope of our inquiry and
we do not find that this is, in fact, necessary
for the satisfactory administration of the
tribals.*”

But for this, notody would have been
able to stop the creation of a separate State
of Jharkhand.

14.47 brs

[MR. SPEAKER in the Chair]

1 would like to appeal 1o this House to
consider this question without any reserva-
tion and 1 would urge upon the Government
to conrtider this question also in the same
spirit with which they have considered and
acceded to the demand of the people of
united Khasi, Jaintia and Garo hills.

With these worlds, 1 support the Bill
and 1 thank you again for the opportunity
given to me.

st WA wret (gr9E) ¢ we
wRIRy, @fagm & gurew &1 g faqaw
ot gl I of@ EF & | war v
o Fak A AT fm S5 ¥y
T A%9 § WIAT §, I WAY G gAY
o ¥ TH 959 ¥ €% g6 48 WreErad
fear o1 fo wfasy F o 39 a@®
QU AG HAT AT | WAL G HA
o fox tw fadaw & ofe @ a9
T THTHT AAET g HA9 71 6
& ¢ fr fa@ I®X 7 Tg g TOA ¥
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fadr s @ €, wiawa § g& /@ ¥ 9wy
FEY /AT WA, 79 H wwar g fw 9w
fagas & wfca w77 § a1f woiiar @
& wwt § 1 34 oY @z wwwm fF fom-
T FY AT AR 1 AW a7 F w7
L2y

FAIY AT |, META AEET, I TFIT
#F 05T §—w usT T § fa7d gwe wiw,
fagr, Twea IF ST WG # gEe
57 ¥ § o fgmaa ww d% osw
ool & o a3 & faw
TRRT 99 @ § et uew ¥ §—y
faedlt fras wgr afwg g af
o g 9 9FR F Uo7 % fota waw
usg & weadta frar s @ § ww s
THYFICHT § f6 wrx gH gw &
QY Al @Y Al G a8 aHWia-
et AAAfa &9 aF 97 @A Jigat
£ 7 werw WEIEY, WTHT AT BN, I
¥9gq A19 A wAg Agafafs § age
¥, qar % foag gwa Ftda #gmfafay &
sfq¥wa gor 411 oo 9 wEraee
F garra ¥ M7, fag® g9 aww
T3 gaaT F &g Fgr vav 91 5w &
Fig w2 & fRaY 7% wea &1 faaf
a8t fear S Afe 39 g W
g WA gE WY A g 4t fF IeF
arz A & fwig gar | aEnaE §
frator & ar= 9ame #1 il g, afe
aran &1 ffw gom SR W @y 9N
T &7 fARTar g1 T @ | T i
T & g #WAY WERE & wWigar § %
WEIT HHT ®T a<g 98 WY ¥H 4@ W
WTETET 2 % 9g W1 Uy a9 & fag
o1 T & a8 wia @ § 1 5EF AR
@ 9FC & fedl weme ox faae a
far s 1 g B, At @ gl
Frzrd fr 1a¥ fovwa sar §, woOFT
& weaT WY 52 av 58 T § ) AfeT Tw
THX AR oAl & g9 g A mwdE
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® w7 fEEl s F1 A @@
TE dar graT | gE T A 9T wEer
e A1 @ gadff 7 wader &1 mizd
A W ST F7 IIG AT
fear | &fes St 717 & falre =9 & Fg0
g § A€ 9g fF gEel wgE #w
I F 3T M AAY, A W A A
f& gii oY fergeam & 7= 50 TsAl F
frrfwr &< &, 3=d A fex feafq
wfud © g% § | FHA-F aF &
At worga & oy | o feafa & Tl
gt ) afe g| awi & AE-a18 qEmEl §
a1 & Ax-Ay uedl w1 faio w3
T g a% Ifad g AT T
w20 ¥ @I, FAMAT F AR AT AT
At A arfeat 48 o= &Y, AFEEE T
F< femr @9 o% @ aF A 9w A@fw-
fodi w1 wa Agf e o) faw awa
A afafaat &1 oA gam at gax wsat
H—gAT TG T | AT WHT FHTIAAT
% ar gvm fs dae Al AR F A fr
W yaF TS F ®TH qemar Ay |
T AAIT A7 I AT F ;A TEAT AEY
qME & | AT #Y Ty wAEfa @ @
@ & fF o aw a1, < mfsat 7 arg
w14, g % 10-15 MTHT TAF T A
W4, FTE  HTRIET A @81 F faqr oy
@ aF g F faudw A A
97 g1 A8 & fF W 3w 7 50-60
gwsi g atzwr g At fex oF 17 gEaT ¥
zat s %1 g #< ifae | A9 O
qTRIEA 4T T9TT H WY FIE H1S
¥ W, g

ag @1 & falw &9 & grnw F &
¥ faq g7 S@gaT § | ATAW F T -
AT AW F (4F FT I AT
T ¥ AT ? OF qT I9FH1 FTQ Tg q7
fe &1 1960 ¥ 99 waaew qFd g Aare
&THEASA T A7 99 §HA ag AT /R
QT goTw A oAv§ AfeT gEw g
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AT & 1| UF At srgfirar aet § fowrs
I @A F avex fafig ar, gER AMMGE
gfiz & ¥ ar9d ¥ f5 s & gal @A
& g7 o fagd gu & | g @ W
qgt % e g, wEW F WY AT
graedl fagas ogn faam @ & o9
gAr g I9H FE TA WEIET @@ AT
Ea # 7Y mf faad wafagt amer &
T &= & FUC A # fRaEY g &
e &Y TE Y | gt aF  WiigE ayea
FT qrEey §, TEGHT ATEM 7 {1 TER
5T § WO ®7 & Fg7 & | gH IER
qvaeq § 9 T O gra@war 7€ g |
S[STE] AR, WTIH! AR AT Err
fF waw & ot qddT &7 § ITH! TEH
Zq & W gFT FI W g1 q@ F TY
AW HOA AW | TI-AT ATEEE A A9 §
oY T F gE A0 F1 Y ArgEcE AW
BT & 91 W x| mifgw Ao #
sysafer § SaF AR I AT )
w7 nfaq amar § fale so §
FgT IEAT § T Ag & fr 39 faduw ®
g A8 I @EeaT Az @ Mg F
oF A7 gt Wigw WA, @y #T I
foar fgew & gv7g HoF Q4% WO &
fawta &1 @19 #gr & gt fafwc Wi
Y FYR F A A gz A
g sgar 48 & fF A% sew Ay
g ¥ fafea 77 avmT Tfge | g7d
ata g § fr Ao grfedt & ooy # ag
fadas gaar AT g1 39 9F F) feafa
& &t tar 7 v F o 7g s &=
S AR w9 #r fer A ggifet &
gerg § AT gE & iy | arfax
9 8% 48 W T WHFEIEAl F1 gHEAr
FAT @I AN Fq aF T 7t I
OFEIEAT ® @A 9T @ar ?oAY oy
FTH ATTHT AT § 3T F 679 FAT W
IAF! TT TF & FfAw FEF AT 57
QAT WY WEEAT I FIE /AT T G |
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[#T % i aret)

9 g7 wa< qfafq & oft s wagfy
= F1 4f W) A fe gEar ¥ a@ne
59 fadas & weew ¥ Aot wagafa
FT FIAT § |

SHRI B. K. DASCHOWDHURY
{Cooch-Behar): After a decade of troubles
and after many deliberations, this Bill has
come before this House, It has got a
sordid history. [Ever since the Partition of
India, certain sections of people living in
Assam are oppressed and tortured in various
ways. We know, many things have hap-
pened in the past. The Bengali Speaking
people in Assam “have bzen tortured a
number of times; they are oppressed, even
thelr women are molested and criminally
assaulted. ‘

The other day, on the 25th March,
when this Bill came up in the House for
discussion, one hon. Member asked why, by
this Bill, we are trying to have a separate
State when they are getting all benefits,
when all sections are getting equal benefits,
To be short, I would like to place one
figure. A question was raised in 1953 in
the Assam Assembly—Starred Question
No. 21.

To a starred question No. 21 of 1ith
September. 1953 of the Assam Assembly the
answer is: I quote:

“In 194748 in Gealpara district alone

there were 250 Bengali medium schools.

In 1950-51 this number came down to

3 from 250.”

In this connection 1 also like to quote
one statement that was published in Amrit
Bazaar Patrika of 29.5.54 made by one of
the Member of the Communist Party, a
very importont lcader of the Assam Commu-
nist Party, Mr. Phani Bora, He said:

The Assam Government/through
the "official and non-official agents
forcibly sealed off all Bengali schools
in Goalpara district, denying the
safcguards of the Bengalees® cultural
and linguistic rights. Such imperialist
and reactionary actions of the Assam
Congress Government were responsible
for cacouraging the disintegrating
elements in Assam including Naga
Hills.”
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This is the whole historv of opzration
as to why this Bill has come up. I find
that this august House has almost agreed to
give a green signal to this Bill, despite th=
fact that since yesterday about 22 leaders of
the Hill Peoples have startent hunger strike
and four of these importan leaders have
openly declared—(it has been published in
to-day’s patriot) that they will continue the
hunger strike for an indefinite period. Even
in the Joint Sclect Committce Report, 1 find
that one hon. Membz2r representing Garo
hills, Mr. Sangama, a memb:r of the Rajya
Sabha has going a dissenting note stating
it clearly that Garo hill people are not
satisfied with this Bill. So, Sir, it has
become very clear hill of as that, neithsr
the Garo Hills people nor the Khasi and
Jaintia Hills people are satisfied with this
Bill for whom we have a responsibility to
do something. As a matter of fact they
are opposing it.

I think the hon. Home Minister has
oot seen the map of Assam and the North
East Indian region. If this Bill is cnacted,
this Cachar district will be completely
bifurcated from the rest of Assam. [Further
a provision has been made that if the North
Cachar and Mihir Hills decide to join this
autonomous state of Assam, then they will
be taken in. If that be so, then what will be
the fate of Cachar? The people of Cachar
District had submitted a memorandum to
the Prime Minister and Home Minister
which was not considered by them. This
is a serious thing, where we find this
Government simply yields to pressure and
pulls; whenever any man puts his pressure
in a very mighty way. This Cachar people
being very gentle, appealed to the Govemn-
ment to consider their case on merit, but
they refused to consider. So, finally I
request the hon. Minister to comsider the
position of the Cachar District because we
find that in Assam the Benglees are feeling
very much insecure. I would like to refer
to another statement. The people of
Assamese language people in Assam was
19,92,299 in 1951. It rose to 49,71,229.
How are thess manipulations in the census
operations made? This seems to be biologi-
cally improbable and biologically a mystery.
From 19 lakhs it came to 49 lakhs in the
course of 20 years. This has disproved the
theory of Malthus on population. The only
explanation is that all those Bengali speaking
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people were forced to register themselves
under Assamese speaking people. A large
cection of the Bengali speaking people in
Assam feel very insecure and appressed as
it has teen seen in the past also.

15 hrs.

So, Sir, I erquest the hon. Home Minis-
ster to consider all these legal demands of
the people of Cachar., Thank you.

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Mr. Speaker, Sir, I
am grateful to the hon. Members who have
participated in this Debate who have mostly
welcomed this Bill and supported it very
heartily, exeept the Members of the Jan
Sapgh party. I think, they also have a
desire to support the Bill, but they have
made some commitment, and they cannot
get out of it......

AN HON. MEMBER : No.

SHRI Y. B. CHAVAN: Why I, say
so is because I know they also want com-
plete peace in that part of the country,
They also want that area to be contented
politically, economically and otherwise and
this step which we have taken also aims at
the same objective. (Imferruption.) It is
having the same objective. Well, I do not
want to emphasise the differences. I am
trying to emphasise the unity of approach,
as far as [ can.

I would just briefly refer to some of the
points raised in the course of the De:bate,
because they do mot require any elaborate
answer.

My hon. friend Professor Ranga wel-
comed the Bill. He made a mention about
the problem of Cachar. In that sense, Sir,
many States have got many areas where the
problems of development are there. And,
they will have to be looked into. I am sure,
the prpblem of Cachar also will be looked
after by the Government of Assam.

The hon. Member Shri Hiren Mukherjee,
while supporting the Bill suggested that the
leaders of this country should always have
sense of imagination and try to think in
terms of as many States as necessary if
possible.

Sir, I quite agree that one has got to be
realistic in this matter and look to the feel-
ings of the people in this matter. But, at
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the same time, it would be wrong to allow
imagination to rvn riot. Wherever there
is demand for separate State, if we are
going to concede it without proper consi-
deration of the problem, 1 think, that will
be undoing of this country.

The hon. Member Shri Prakash Vir
Shastri ji asked for an assurance from me
that in future no such State would be
created.

As a spokesman of this Government, I
can broadly indicate the approach in this
matter. But who, in a democratic set-up
can give assurances for all times to come?
It is very difficult for anvbodv to give assu-
rance, because, Sir, history does not take
dictates fram either Governments or leaders
of political parties. It has its own logic.
{Interruption) It is very difficult for me to
give any assurance. It will be wrong to
give any assurance. But [ can only indicate
what our approach is in this particular
matter.

Some hon. Members made reference to
Telengana, [ think it is very wromg to
draw up parallels in this situation.

SHRI S. M. BANERJEE: Why don't
you make a statement on the Telengana
bandh?

SHRI Y. B. CHAVAN: We are con-
sidering the question of Assam and the
question of Telengana is a separate thing.
It is a separate question and it has got a
different connotation. It has a different
angle. We have got to consider the Telen-
gana problem in the Telengana ‘way. We
have got to consider the Assam problem in
the Assam way. This is the only way in
which we can consider them.

The hon. Member, Shri 5. M. Joshi
welcomed this Bill and he has given the
support of his party. I am very glad that
Shri Dwivedy also has decided to support
this Bill.

SHRI SURENDRANATH DWIVEDY:
I am supporting it from the very beginning.
When the Bill was referred to the Select
Committee also T was the first to speak in
support.

SHRI Y. B. CHAVAN: 1 am grateful
to the hon, Member for this support in this
particular matter. I had some misgivings
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because last time the hon. Member, Shri
Hem Barua opposed it.

SHRI SURENDRANATH DWIVEDY:
He had certain rescrvations only. He did
not oppose it. :

SHRI Y. B. CHAVAN: 1 am very
glad of this support. There is only one
point more for me to deal with.

The last speaker said that Cachar is
geographically completely separated. That
is a misconception. When we are carving
out autonomous States, that does not mean
that we are administratively creating different
umits here.

As far as the non-transferred subjects
are concerned, Jfhe writ of the Assam
Government will run in the area of the
autonomous State. Even from that point
of view, the contiguity of the territory of the
State, as far as Assam is concerned, certainly
connects Cachar with the State of Assam.
There is no doubt about this matter
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These are some of the points mentioned
by the hon. Members on which I thought
1 should give clarification. I hope the hon.
Members would support the Bill.

MR. SPEAKER: 1 will now put Shri
Abdul Ghani Dar's Motion for Circulation
to thg vote of the House.

Th€ question is:

“That the Bill be circulated for the pur-

pose of eliciting opinion thereon by the

30th June, 1969™
The motion was negatived.

MR. SPEAKER: [ shall now put the
Motion for consideration to the vote of the
House. Let the lobbies be cleared.

The lobbies have been cleared.

The question is:

“That the Bill further to amend the

Constitution of India b: taken into
consideration.”

The Lok Sabha divided:

[Division No. 8

Abraham, Shri K. M,
Achal Singh, Shri
Agadi, Shri 8. A. .
Ahirwar, Shri Nathu Ram
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Amin, Shri R. K.
Anirudhan, Shri K.
Anjanappa, Shri B.
Ankineedu, Shn
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Baswant, Shri
Besra, Shri S. C.
Bhagaban Das, Shri
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Bharti, Shri Maharaj Singh
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Birla, Shri R. K.
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Brahm Prakash, Shri
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[15.10 hrs.
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Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jaipal Singh, Shri
Jamir, Shri 8. C.
Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Shiva Chandra
Joshi, Shri 8. M.
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamble, Shri
Kameshwar Singh, Shri
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Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr. V.K.R. V.
Raut, Shri Bhola

Ray, Shri Rabi

Reddi, Shri G. S.

Reddy, Shri Ganga
Reddy, Shri M."N.
Reddy, Shri P. Antony
Reddy, Shri R. D.
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MR. SPEAKER: The result® of the SHR1 ABDUL GHANI: I beg to move:
division is: Ayes : 365; Noes : 30 Page 1, line 14,—
The motion is carried by a majority of omit “or” ™
the total membership of the House and by a Page 1,—
majority of not less than two-thirds of the omit lines 15 to 17. (8)
members present and voting. Page 2,—
omit lines 1 to 17.
The motion was adopted. e @
SHRI SHIV CHANDRA JHA: 1 begto
Clanse 2 (Insertion of new article 244- A) move:—
Page 2, line 22,—
MR. SPEAKER : We will now proceed 07 ““Dot less than two-thirds.”
with the clause-by-clause consideration. substitute *‘simple majority.” (12)
There are amendments to Clause 2. Shri Page 2,—
Limaye is not herc. Even then his amend- omit lines 23 to 26. (14)

ments are not in order. Shri Dar is moving
his amendment No, 3. Shri Shiva Chandra
Jha is moving his amendments Nos. 4 and 6;
Shrj Dar is moving his amendments Nos.
7, 8 and 9; MNos. 10 and 11 are Shri Limaye's
amendments and they are out of order.
Amendments Number 12 is that of Shri
Shiva Chandra Jha which he is moving.
Shri Shiva Chandra Jha is also moving his
amendment No. 14. Amendment Numbers
19, 20 and 21 are those of Shri M. Marayana
Reddy and Shri Limaye and they are out of
order, Amendment Nos. 22 and 23 are
those of Shri Hem Barua which he is moving.

SHRI ABDUL GHANI DAR: I beg to
move :—

Page 1, line 9,—
omit **(whether wholly or in part)” (3)

SHRI SHIV CHANDRA, JHA: (Madhu-
bani) 1 beg to move:

Page 1, lines 9 and 10,—
omit “or any" @

Page 1, lines 12 and 13,—

for “whether clected or partly nominated
and partly elected,”

Substitute “clected™. 6)

SHRI HEM BARUA : (Mangadai) I beg
to move:—

Page 2,—

after line 7, insert :—

Provided that the Legislature of the
autonomous State, shall have powers to make
laws for the whole or any part thereof,
whether to the exclusion of the Legislature of
the State of Assam or otherwise on the
subjects to be specified.” (22)

Page 2, line 22,—

for “not less than two-thirds of the
members present and voting™

substitute:

“a majority of the total membership of
that House and by a majority of not less
than two-thirds of the members of that House
present and voting."”  (23)

MR. SPEAKER : All the amendments
which have been moved are in order.

Now one or two of you can say a few
words. Mr. Jha, do you want to say anything?

ot fre wwx W1 weTs AERa, §O
g dET #9T TR 2T ag & fr
orgt 3a# famr & autonomous State com-
prising (whether wholly orin part) all or
any of the tribal areas ga¥ ¥ @ @
g AT ¥ gEEEr agm g 1w
darea fada® 1 g% a1 a9 F9 §

*The following Members also recorded their votes for :

AYES: Sarvasbri K. Kamraj, J. K. Choudhury, K. Suryanarayana, P. R. Thakur,
V. Narasimha Reo, and Ramesh Chandra Vyas.
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gog qr g 71§ e T §1 &
Faw ag FgaT Agar § few ww @
T ¥ TgrE T AT A & wrEEny
wz g F fow w7z 9o @ € ar e
gam ¥ fAu wow ag w=W FA aE
Fer@r ! oAy tad ¥ 39 F1 Wi En
fear 3 7 mo @l *w W) FET
safam feew fefewe B "t @
g @ st foew fefegwe aa
®E A7 g9 YR fiew s
faifcfirm M adi g R & ? whrawe
vz T fgew 1 F1 E9T 7 ST W9
&ow feetfmaT s es ¥ W T @
&7 w1 W9 ET geg w4 QY A
&t Atfeat s wor R E ? afg sy
qgrEl Tedl & et oF §9 q=rEr
ATEY & oY §AFT SUF AT A AIHT
TF GEA ¥ A9 FIA IS | @AT X
F AW WY W I w Fed WK fag
X Y F g ST g7 vt feer
& hgaT F A A W) A
dar T sy gt ww & gEm Af
7 7o @ & 9 A0 ag 9w gww i
& w1 @ ¢ fF 5@ g F1 wwre
sTw §7 zafeg & st fear @
fs oz waz Wi WY g R o Ak
aaTR greaw tfcame @ wifge’ | gEa
HQ & 361 FT A2 qg g
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Page 1, lines 12 and 13,

~ for “whether elected or party nominated
and partly elected,” substitue *‘elected,”

g ffew gz N Ifge v ag
aifyade F1 S @I WIaT § I9ET EN
e FLE | ATHALE & qOHT @7 98
oF SHHEr a0 T &1 TEd fEy
¥ fofifeor ant & slkaza a@ @
giafaat gt § 7 gafae sy &1
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S UF Y OF WTH TEA6T R FT T

& T WTT | 9 99 TF § A9 o-
Fflgr T AP T RE T WA
FH AAGT F G AW FTFT IEH AW
TEHTT FL AR O gea F A9 gUw
# aff wrar ¢ ag ww arfeRd &
wHAT I9H | WA § W gafae &
oqAT ag waEHe fear § 6 gt o Faw
‘TAFET TRET Y |

fraw f7 aareT o8 § fF A dw
7z 959 FgUAT TG T W G
Ffw A TR fere dafE’ g
@z @ faor 9w ) &G w@ws A
wrar 5 ag aodEdz & fag wig @t
fogrs &1 e F9 TEw § W W A
wre foree Aofedt 3 ey WE?
zafon & agm fF ag @ faerd Wy g
5T favasr Forfedt 8 arm w9 o F |

ooy A EIEE ¥ M Mg 23
26 sitfie wcr & forg wer 4 -

“Any such law as is referred to in this
article ghall not be deemed to be an amend-
ment of this Constitution for the purposes
of article 368 notwithstanding that it con-
tains any provision which amends or has the
effect of amending this constitution.”

U oW M ¥ s @
ffF st = oz oATTE F) SEH
F wifwe w7 23§ €, wiv 3w dowrs
FrIT 2F @ o wW oW FO
W @ & A FW AITET @ gy
AT | 368 5T WifF wfaera & @
IqN "7 qAET FT @ E R o
wTa F5d § 1% 7€ g bar Al w @
BEN WHRATAA & away &
% o WiT IET 368 F HAEA ® I
#3 & wX (5T #2d & fr oa® ag wo-
% 7 gwwr g fs gw w8 Sad |-
ST FTLE & | W aE B J) @ wY
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@ FE T AN T g7 & greareas

ae # ooy & gEfaw Ay dare

I T T & fF oA g argy #
nfz &1 T
MR, SPEARER: Now, Shri Hem Barua.

SHRI S. S. KOTHARI (Mondsaur): On
a point of order, Under rule 338...

MR. SPEAKER: 1 have called Shri
‘Hem Barua. I shall call the hon. Member
afterwords.

SHRI HEM BARUA: [ am opposed (o
this Bill on technical grounds.

I have suggested certain amendments in
order to make this Bill a perfect ome. My
first amendment reads thus :

Page 2, after line 7, insert :

“Provided that the legislature of the
autonomous State shall have powers 1o make
Jaws for the whole or any part thereof,
whether 1o the exclusion of the legislature
of the State of Assam or otherwise on the
subjects to be specified,”

1 have suggested that these subjects should
be specified @ The Asoka Mehta formula
was the best because that had formulated
the subject on which legislation could be
undertaken and on which the autonomous
hill districts could legislate. The Asoka
Mehta formnla was specific about it. The
Asoka Mehta committee’s recommendations
were rejected, because the APHLC people
refused to attend its meetings, and, therefore,
they were not examined on their best value.

Under this Bill, in the autonomous hill
districts, they want to introduce triarchy and
pot dyarchy. The Sixth Schedule will
remain, and then there will also be an
auionomous State within the Assam State.
This would mean triarchy and triarchy
means anarchy. This will create administra-
tive and also geographical difficulties.

It was precisely to avoid these difficulties
that the Asoka Mehta formula had recom-
mended that out of 55 subjects, 50 should
be given to the automomous hill districts.
I have suggested a proviso to the effect that
the subjects should bz specified.

I had raised in tbe morning the point

about violation of article 368 of the Consti-

ution. Unfortunately, what the Home
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Minister said could not convince me and he
could not say much om this also. Under
article 368 there should be not only two-
third majority of the Members present and
voling but there should also be a majority
of the total membership of the House.
But here the majority of the total member-
ship of the House has bzen omitted alto-
gether. 1 want that to be maintained,
because when we have all affirmed our
loyalty to the Constitution it should bz in
letter and in spirit. If that is accepted,
then the provision that the law shall not be
deemed to be an amendment of the Consti-
tution should be omitted, because that does
not fit into the picture.

I would also suggest that the phrase
‘for the constitution and proper functioning
of such commiittee’ in the proposed article
371B of the Constitution should be omitted
besause that deprives the State Assembly
of its right to debate,

In article 368 it has been stipulated in
the later part that not only the majority of
the Houses of Parliament but the majdrity
of the State Assemblies should by resolution
adopt this Bill or any Bill whatsoever. But
here we find that there is no such provision
and even the Assam Assembly has been by-
passed in this Bill. Therefore, I suggest that
those words should be omitted.

In order to make this Bill a parfect one,
1 have suggested these amendments, and I
hope and trust that the Home Minister who
is a democrat would accept some of these
amendments.

ot 5 T A AsAE RERd,
7L Y wiEHz Ao 3,6, 7, 89T 9 &
I8 garfeas 0% %7 § A7 T[gan
gfF:
T B FT a6 {7,
AUET AT G AT AT HA G AT 1
dar & ooz owor fear qw &Y
TN & F19 Fg T & AT FRfeat
T | 9 "7t gew # arfeearT o1 fawer
Fag dgaw HTT o1 9K ww oF
TSAT 0% §T gHAT FT Q@ I 4T a9
T T A AT AT F AT FT AT
¥ ¥g faar qwrEY gaT gaw st gfamm
HAT | WA qFR #1777 faar
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SHRI S. S. KOTHARI: I am sure we
would all like some constitutional proprie-
tics to be observed in this House with regard
to the passage of this Bill. When this Bill
was last considered, clause 2 had been deci-
ded upon by the House. Under rule 338,

“A motion shall not raise a question

substantially identical with one on which

the House has given a decision in the
same session.”

I would -appeal to you, therefore, to
consider that the motion under rule 388
which has been brought forward by the
Home Minister only deals with the question
of its application to the motion for conside-
ration of the Bill. But while we are trying
to pass the clause, that rule 338 would _
again have to be suspended. Seo, the Home
Minister should again come forward with a
motion before the House. I think he will
have to give notic and come forward with
such a motion tomorrow before the House,
and if the House giveshim permission then
clause 2 can be taken up by the House for
consideration. That is my submission.

MR. SPEAKER: Permission was taken
for the whole Constitution Am:ndment Bill,
‘When 1 called Shri Kothari, he got up in
full, not a part of Shri Kothari,

SHRI S8.S. KOTHRI: In that way,
the first reading should have been enough;
there is mo used for a second and third
reading.

MR. SPEAKER: I have given my ruling.
Permission was taken for the whole Bill, not
a part of it.

I shall nowput all the amendments to
clause 2 together to the vote of the
house.
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The Amendments Nos. 3 4 610 9 12 14 22

APRIL, 15, 1969

and 23 were put and negatived

MR. SPEAKER: 1 shall now put clause
2 10 the vote of the House. Let the
be c[eared—Lobhiesl have been cleared.

Division No. 9]

Abraham, Shri K. M.

Achal Singh, Shri

Agadi, Shri S.A.

Ahirwar, Shri Nathu Ram

Aga, Shri Ahmad

Ahmad, Dr. I.

Ahmed, Shri F.A.

Ahmed, Shri 1.

Amat, Shri D.

Amin, Shri R.K.

Anirudhan, Shri K.

Anjanappa, Shri B.

Ankineedu, Shri

Arnmugam, Shri R.S.

Asghar Husain, Shri

Azad, Shri Bhagwat Jha

Babunath Singh, Shri

Benerjee, Shri S.M.

Barrow, Shri

Barua, Shri Bedabrata

Baru, Shri R.

Barupal, Shri P.L.

Basu, Shri Jyotirmoy

Basuuatari, Shri

Baswant, Shri

Besra, Shri S.C.

Bhagaban Das, Shri

Bhagat, Shri B.R.

Bhagavti, Shri

Bhakt Darshan, Shri

Bhanu Prakash Singh, Shri

Bhargava, Shri B.N.

Bharti, Shri Maharaj Singh

Bhola Nath, Shri

Binia, Shri Kolai

Bist, Shri J.B.S.

Biswas, Shri J.M.

Brahm Prakash, Shri

Burman, Shri Kirit Bikram
Deb

Buta Singh, Shri

Chakrapani, Shri C.K.

Chanda, Shri Anil K.

Chanda, Shrimatt Jyotsna

Chandra Shekhar Singh, Shri)

Chandrika Prasad, Shri

Chatterjee, Shri N.C,

lobbies

AYES

Chatterji, Shri Krishna
T
Chaturvedi, Shri R.L.
Chaudhary, Shri Niirtaj
Singh
Chavan, Shri D.R.
Chavan, Shri Y.B.
Choudhary, Shri Valmiki
Choudhary, Shri J.K.
Dalbir Singh, Shri
Damani, Shri S.R.
Dange, Shri S.A.
Das, Shri N.T.
Dasappa, Shri Tulsidas
Dass, Shri C.
Dev, Shri D.N.
Debbarma, Shri Bikram
Kishore
Deo, Shri R.R. Singh
Deoghare, Shri N.R.
Desai, Shri C.C.
Desai, Shri Morariji
Deshmukh, Shri B.D.
Deshmukh, Shri K.G.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G.S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G.C.
Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Ering, Shri D
Esthose, Shri P.P.
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K.R.
Ganga Devi, Shrimaii
Gautam, Shri C.D,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Ganesh
Ghosh, Shri P.K.
Ghosh, Shri Parimal
Girraj Saran Singh, Shri
Gopalan, Shri P.
Govind Das, Dr,
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The Lok Sabha divided :

[15. 30 boars

‘Gowd, Shri Gadilingana
Gowda, Shri M.H.
Gowder, Shri Nanja
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hajernawis, Shri
Haldar, Shri. K.
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shri J.N.
Heerji Bhai, Shri

Hem Raj, Shri
Himaisingka, Shri’

1gbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V.N
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri 8.C.

Jamna Lal, Shri
Janardhahan, Shri C.
Joshi, Shr S.M.
Kahandole, Shri Z.M.
Kalita, Shri Dhireswar
Kamaraj, Shri K.
Kamble, Shri
Kameshwar Singh, Shri
Kamala Kumari, Kumari
Kapoor, Shri Lakhan Lal
Karan Sipgh, Dr.

Karni Singh Dr.
Kasture, Shri A.S.
Katham, Shri B.N.
Kavade, Shri B.R
Kedaria, Shri C.M.
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri H. Ajmal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri M.A.

Khan, Shri Zulfiquar Ali
Khanna, Shri P.K.
Kinder Lal, Shri

Kisku, Shri A.K.
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Koloki, Shri Liladhar
Koushik, Shri K.M.
Kripalani, Shri J.B.
Kripalani, Shrimati Sucheta
Krishna, Shri M.R.
Krishna, Shri G.Y.
Kundu, Shri S.
Kureel, Shri B.N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N.R.
Laxmi Bai, Shrimati
Lobo Prabhu, Shri
Lutfal Haque, Shri
Madhukar, Shri K.M.
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Majhi, Shri M.
Malhotra, Shri Inder J.
Mandal, Dr. P.
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Manoharan, Shri
Marandi, Shri
Masani, Shri M.R.
Masuriya Din Shri
Mehta, Shri Asoka
Mehta, Shri P.M.
Melkote, Dr.
Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata, Agam Dass Guru

Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G.S.
Mishra, Shri Janeshwar
Modak, Shri BK.
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammed Ismali, Shri
Mohammed Yusuf, Shri
Mohsin, Shri
Mohihder Kaur, Shrimati
Molahu Prasad, Shri
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shri H.N.
Mukerjee, Shrimati Sharda
Mukne, Shri-Yeshwantrao
Maulla, Shri AN.

Murthy Shri B.S.
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Murti, Shri M.S.
Muthusami, Shri C.
Naghnoor, Shri M.N.
Nanhta, Shri Amrit
Naidu, Shri Chengalraya
Naik, Shri G.C. :
Naik, Shri R.V.
Nambiar, Shri

Nanda, Shri

Nath Pai, Shri

Nayar, Dr. Sushila
Nihal Singh, Shri
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati
Pandey, Shri K.N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K.C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D.R.
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patel, Shri J.H.

Patel, Shri Manibhai J,
Patel, Shri Manubhai
Patel, Shri N.N.

Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri N.R.

Patil, Shri S5.B.

Patil, Shri 8.D.

Patil Shri T.A.
Poonacha, Shri C.M.
Pradhani, Shri K.
Pramanik, Shri J.N.
Prasad, Shri Y.A.
‘Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri
Raju, Shri D.B.

Raju, Dr. D.S.

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Chowhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramamoorthy, Shri S.P.
Ramamurti, Shri P.
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Rana, Shri M.B.
Randhir Singh, Shri
Rane, Shri

Ranga, Shri

Rao, Shri Jaganath
Rao, Dr. K.L. .
Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr. VKRV

Rao, Shri V. Narasimha *
Raut, Shri Bhola

Ray, Shri Rabi

Reddy, Shri G.S.

Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri M.N.
Reddy, Shri P. Antony
Reddy, Shri R.D.
Reddy, Shri N. Sanjiva
Reddy, Shrimati Sudha V.
Reddy, Shri Surendar
Rohatgi Shrimati Sushila
Roy, Shri Bishwanath

- Roy, Shrimati Uma

Saboo, Shri Shri Gopal
Sadhu Ram, Shri

Saha, Dr. 5.K.

Saigal, Shri A.S.
Saleem, Shri M. Yunus
Salve, Shri Narendra Kummar
Samanta, Shri S.C. T
Sambasivam, Shri
Sanghi, Shri N.K.

Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre Shrimati Tara
Sarma, Shri A.T.

Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P.M.
Sayyad Ali, Shri

Sen, Shri A K.

Sen, Shri Deven

Sen, Shri Dwaipayan
Sen, Shri P.G.

Sen. Dr. Ranen
Sequeira, Shri

Sethi, Shri P.C.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah Shri Manabendra

Ramshekhar Prasad Singh, Shri Shah, Shri Shantilal
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Shah, Shri Virendrakumar
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastsi, Shri Sheopujan
Sheo MNarain, Shri

Sher Singh, Shri

Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shivappa, Shri N.

Shukla, Shri S.N.

Shukla, Shri Vidya Charan
Siddayya, Shri

Siddheswar Prasad, Shri

Ayarwal, Shri Ram Singh
Berwa, Shri Onkar Lal
Bramhanandji, Shri

Brij Bhushan Lal, Shri

Brij Raj Singh-Kotah, Shri
Chauhan, Shri Bharat Singh
Dar, Shri Abdul Ghani -
Daschowdhury, Shri B.K.
Devgun, Shri Hardayal
Digvijai Nath, Shri Mahant
Goyal, Shri Shri Chand

MR. SPEAKER: The result® of the

division is : yes 364; Noes 33.

APRIL 15, 1969

Singh, Shri D.N.

Singh, Shri D.V,

Sinha, Shri Madrika
Sinha, Shri, R.K.
Sinha, Shri Satya Marayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Solanki, Shri S.M..
Somani, Shri NX. ~
Sonar, Dr. A.G.
Sonavane, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri
Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayan, Shri K.
Swaran Singh, Shri
Swell, Shri

Tapuriah, Shri S.XK.
Tarodekar, Shri V.B.

NOES

Gupta, Shri Kanwar Lal

Jai Singh, Shri

Jane, Shri D.D.

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
Kothari, Shri 8.8,
Kushwah, Shri Y.5.

Nayar, Shrimati Shakuntala
Onkar Singh, Shri

*Patil, Shri C.A.
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Thakur, Shri P.R.

Tiwary, Shri D.N.

Tiwary, Shri K.N,

Tripathi, Shri K.D.

Tula Ram, Shri

Uikey, Shri M.G.

Ulaka, Shri Ramachandra
Veerappa Shri Ramachandra
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem chand
Virbhadra Singh, Shri
Viswambharan, Shri P.
Yitwanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Xavier, Shri S.

Yadab, Shri N.P.

Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwrr

Ranjit Singh, Shri
Sharda Nand, Shri

Sharma, Shri N. Narain Swarup

Sharma, Shri Ram Avtar
Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir
Shastri, Shri Shiv Kumar
Sondhi, Shri M.L.

Suraj Bhan, Shri

Tyagi, Shri O.P.
Vidyarthi, Shri R.S.

it fiweex W : @9 d W ¥ AT

itz T ¢

The motion is carried by a majority of

the total membership of the House and by
a majority of not less than two-thirds of the
members present and voling.

The motion was adopted.
Clause 2° was added to the Bill
Claunse 3. (Amendmeni of article 275)

MR. SPEAKER: We go to clause 3

now. Mr. Shiva Chamdra Jha has an
amendment.

Page 2, lines 44 and 45,

Omit “to that of the administration ef
the rest of the State of Assam.” (15)

g WAt AGIRT WIAR NwrEA W G
FHIMTE g9 R O AN II®
fow ag wiga § 9w & dar far
ame Fraifaefee v & fogr wew &
fag sferag a1 ov0r = § &

*Wrongly voted for NOES,

* The following Members also recorded their vots:- AYES: Sarvashri. Onkarlal Bohga,
Avadsh Chandra Singh, Devinder Singh, T. M. Sheth, Vidya Dhar Bajpai, Dinkar

Desai, C. A. Patiland Shrimati Rajni Devi

NOES : Shri §. D. Somasundaran.
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AT &1 & dar @4 wF §
fEar a1 awar § 1 & dar 3w o gAY
F 91 fRar o awar § Wk ST dan
W fear am & sawmA www o &
6T § 1| agt 9T maA ot Az wRw )

““for the purpose of raising the level
of administration of that State to that
of the administration of the rest of ihe
State of Assam.™

TE¥ qAET FR omiR" g IAR
o Aifm P § wmaw wwoEr
fram @ w3 & f5 0 @ fe
Ft 7€ gw @ T 9 AAW ST A
| qg FWAT | W WY Y & 5w
TE 79 VT 1 WA T &Y, FLAA,
WRTHR A1E T4 7 g1 af AT 9 Hwr
GERCERE Col S R ]
g

“ip that of the administration of
the rest of the State Assam.*

Division No. 10]

Abraham, Shri K. M.
Achal Singh, Shri

Agadi, Shri 8. A.
Ahirwar, Shri Nathu Ram

Barrow, Shri

CHAITRA 25,

AYES

Bajpai' Shri Vidya Dhar
Banerjee, Shri 5. M.

Barua, Shri Bedabrata
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U9 ¥ WO 98 $ A A gwreT &

qATT AT 4% §, WG TAHT oAT WY
TIE I AFT £ zafam g oy gex €
fr

“to that of the administration of
the rest of the State of Assam."

T WITFE Z 1 @A §Er R
At &€ 1 AT 9 oW 38T w91 N
1 1 Avg T § ITH gErgar
famit o

MR. SPEAKER: I shall now put amen-
dmeat No. 15 to the vote of the House,

Amendment No. 15 put and negatived,

ot frawm |r . & S wgr g |
IR IAT AET o ¢

MR. SPEAKER: I shall now put clause
3 to the vote of the House.

The question is:

“That clause 3 stand part of the
BilL.”

-

The Lok Sabha divided
[15.37 hre.

Birua, Shri Kolai
Bist, Shri J. B. 8.
Biswas, Shri J. M.
Bohra, Shri Onkarlal

Aga, Shri Ahmad Barua, Shri R. Brahm Prakash, Shri
Ahmad, Dr. I Barupal, Shri P. L. Burman, Shri Kirit Bikram
Ahmed, Shri F. A. Basu, Shri Jyotirmoy Deb

Ahmed, Shri J. Basumatari, Shri Buta Singh, Shri

Amat, Shri D. Baswant. Shri Chakrapani, Shri C. K.
Amin, Shri R.K. Besra, Shri S. C. Chanda, Shri Anil K,
Amin, Shri Ramchandra J. Bhagaban Das, Shri Chanda, Shrimati Jyotsna
Anirudha, Shri K. Bhagat, Shri B, R. Chandra  Shekhar  Singh,
Anjanapp, Shri B. Bhayavati, Shri Shri

Ankineedu, Shri Bhakt Darshan, Shri Chandrika Prasad, Shri

Arumugam, Shri R, S.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bharti, Shri Maharaj Bingh
Bhola Nath. Shri

Chatterjes, Shri N. C.
Chatterjes, Shri Krishma

Kumar
Chaturvedi, Shri R, L.
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Singh
Chavan, Shri D R.
Chavan, Shri Y. B,
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Damani, Shri S. R.
Dange, Shri 5. A.
Das, Shri N. T.
Dasappa, Shri Tulsidas
Dass, Shri C. :
Deb, Shri D. N.
Deo, Shri K. P, Singh
Deo, Shri R. R. Singh
Deoghare, Shri N. R.
Desai, Shri C. C.
Desai, Shri Dinkar
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.

Deshmukh, Shri Shivajirao 5.

Devinder Singh, Shri
Dhillon, Shri G. S.
Dhrangashra, Shri Sriraj .
Meghrajji
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Dwivedy, Shri Surenderanath
Ering, Shri D.
Esthose, Shri P.P.
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi Shrimati
Gautam, Shri C, D.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girraj Saran Singh, Shri
Gopalan, Shri P.
Govind Das, Dr.
Gowd, Shri Gadilingana
Gowda, Shri M. H.
Gowder, Shri Nanja
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hajarnawis, Shri
Haldar, Shri K.
Hari Kishana, Shri
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*MR. SPEAKER: The result of the Page 3, lines 10 and 11,—omir
division is:
‘‘and for the modifications to be made
AYES: 372 in the rules of procedure of that Assembly*
(28)
NOES: 30

The motion is carried by a majority of
the total membership of the House and by
a majori'y of not less than two-thirds of the
Members present and voting.

The Motion was adopted
Clause 3 was added to the Bill

MR. SPEAKER: I shall put the amend-
ment to the vote of the House,

Amendment No. 28 was put and
negatived.

MR, SPEAKER: I shall mow put

clause 4 to the vote of the House. The ques-
tion is:

Clanse 4: (Insertion of new article 371 B)

SHRI HEM BARUA: Sir, I move:

Division No. 11]
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*‘That clause 4 stand part of the Bill."

The Lok Sabha divided:

AYES [ 1541 hrs.
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* The following Members also recorded their votes for AYES: Sarvashri Asghar Husain
Hanumanthaiya, Mohammad Izmail, and Shrimati Savitrd Shyam.
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MR. SPEAKER: The result* of the
division is:

AYES: 374
NOES: k) |

The motion is carried by a majority of
the total membership of the House and by a
majority of not less than two-thirds of the
members prssent and voting.

The motion was adopted.
Clause 4 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI Y. B. CHAVAN: I beg to move:
“That the Bill be passed.”
MR. SPEAKER: Motion moved:
“That the Bill be passed.”
st et om A (faest |9) ¢
womer warEd, & s Fd qrdf 3w fadaew
#1 fagra &9 # fadw st § | Tfaw
fr g% ag awEa ¢ 16 R ag faggw

qre &Y AT SErfE aw g o9 W §
A T gareT g« s faad &

#F uwar feer-fier &1 oot K 3
AT g AR T g AT wgEd A A
@ fam w wearmmsfor fasw w57 &0
@ fmarae s Fgu ad &
ag T 9Ea § F faw arv &, & Srar
g afF gem N s §F Fr,
qfifeufet & qag ¥ F@w 9™ IF
g famr T qwT @ wE @ § ANE
dgar FAEr W gEdr wAfeat 8,
™ Fg ¥ T gE o wfec i
g saar gwr f5 faad s @ I8
Tty g ar € & AU 79w
B Aamr g 5 @y &1 Fowd
I q oA gw T I gg.
FEATd §, 3% 0 ¥Y TF &, ¥Y
3r9zq § fFT ag #9927 U ? gEa
far #Y7 ferac d ? 3 @i s
qITdr w9 F 17 f ;AT 3 A
oW ¥ sl #1 9@ 29 ¥ T
ng qEf 97 §wi &Y g fawaw A
fe=T a5 fF aw wwd @9 Famw w T
A @) Frew & faat aag & 39 A
&I o gfgut we@ ¥ 98 fos
& Fr 1 W Ay dmw @
g1 % qg g 5 ag fadas a1 o=
9 & Jr AfeT CHIRK A o W oA

* The following Members also recorded their votes for AYES: Sarvashri Mohammad Ismail,

D. N. Deband Mahendra Majhi.
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T AE TAq Afa g F®F wWroar
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st ®o Wle FANI : WAW WRIETY,

Division No. 12]

Abraham, Shri K. M.
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AYES

Bhanu Prakash Singh, Shri
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Taa Y AR A @ g gwdT wr
AR R ST ¢ I Im & fau fF
qfeT & qT-AT g™ & A W wwy
ST YT T T W g F owey
sra e & firdi & wdte w7 fF FRg-
FHuqgag ToF frAw A 5% gfe =g
faede s N g A § Tar g fw
A W AT & WA T & et A &
HY @ AEN |

MR. SPEAKER: The question is:
“That the Bill be passed.”
The Lok Sabha Divided:

[15.50 brs.
Deo, Shri K. P. Singh

Achal Singh, Shri Bhargava, Shri B. N. Deo, Shri R. R. Singh
Agadi, Shri 8. A. Bharti, Shri Maharaj Singh Deoghare, Shri N. R.
Ahirwar, Shrl Nathu Ram Bhola Nath, Shri Desai, Shri C. C.

Aga, Shri Ahmad Birua, Shri Kolai Desai, Shri Morarji
Ahmad, Dr. I. Bist, Shri J. B. 8. Desmukh, Shri B. D.
Ahmed, Shri F. A. Biswas, Shri J. M. Deshmukh, Shri K. G.
Ahmed, Shri J, Bohra, Shri Onkarlal Desmukh, Shri Shivjirao §.
Amat, Shri D. Brahm Prakash, Shri Devinder Singh, Shri
Amin, Shri R. K. Burman, Shri Kirit Bikram Dhillon, 8hri G.S. -
Amin, Shri Ramchandra J D:b Dhrangadhra, Shri Sriraj
Anirudhan, Shri K. Buta Singh, Shri Meghrajji
Anjanappa, Shri B. Chakrapani, Shri C. K. Dhuleshwar Meena, Shri
Ankineedu, Shri Chanda, Shri Anil K. Dinesh Singh, Shri

Arumugam, Shri R. §.
Asghar Husain, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Bajpai, Shri Vidya Dhar Kumar

Banerjee, Shri §. M. Chaturvedi, Shri R. L.
Barrow, Shri Chaudhary, Shri Nitiraj Singh
Barua, Shri Bedabrata Chavan, Shrl D, R.

Barua, Shri R. Chavan, Shri Y. B.

Barupal, Shri P. L.
Basu, Shri Jyotirmoy
Basumatari, Shri

Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterjee Shri N. C.
Chatterji, Shri Krishna

Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Siogh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Ering, Shri D.

Esthose, Shri P. P.
Fernandes, Shri George
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Gautam, Shri C. D.

Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti

Baswant, Shri Damani, Shri S. R. Ghosh, Shri Ganesh
Besra, Shri 5. C. Dange, Shri S. A. Ghosh, Shri P. K.
Bhagaban Das, Shri Das, Shri N. T. Ghosh, Shri Parimal
Bhagat, Shri B. R. Dasappa, Shri Tulsidas Girraj SBaran Singh, Shri
Bhagavati, Shri Dass, Shri C. Gopalan, Shri P. -
Bhakt Darshan, Shri Deb, Shri D. N. Govind Das, Dr.
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Gowd, Shri Gadilingana
Gowda, Shri M. H.
Gowder, Shri Nanja
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Lakan Lal
Gupta, Shri Ram Kishan
Hajarnawis, Shri
Haldar, Shri K.
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shri J. N.
Heerji Bhai, Shri
Hem Raj, Shri
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jaipal Singh, Shri
Jamir, Shri 8. C.
Jamna Lal, Shri
Janardhanan, Shri C.
Jha, Shri Shiva Chandra
Joshi, Shri 5. M.
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamaraj, Shri K.
Kamble, Shri
Kameshwar Singh, Shri
Kamla Kumari, Shrimati
Karan Singh, Dr.
Karni Singh, Dr.
Kasture, Shri A. §.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khan, Shri H. Ajmal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri M. A,
Khan, Shri Zulfiquar Ali
Khanna, Shri P. K.
Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Koushik, Shri K. M.
Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Kundu, Shri S.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakkappa, Shri K.
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Lakshmikanthamma, Shrimati

Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lobo Prabhu, Shri

Lutfal Haque, Shri

Madhukar, Shri K. M.

Mahadeva Prasad, Dr.

Mahajan, Shri Vikram Chand

Maharaj Singh, Shri

Mahida, Shri MNarendra Singh

Mabhishi, Dr. Sarojini

Majhi, Shri M.,

Malhotra, Shri Inder J.

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad

Mane, Shri Shankarrao

Manoharan, Shri

Marandi, Shri

Masani, Shri M. R.

Masuriya Din, Shri

Mehta, Shri Asoka

Mehta, Shri P. M.

Melkote, Dr.

Menon, Shri Govinda

Menon, Shri Vishwanatha

Minimata, Agam Dass Guru
Shrimati

Mirza, Shri Bakar Ali

Mishra, Shri Bibhuti

Mishra, Shri G. S.

Misra, Shri Janeshwar

Modak, Shri B. K.

Mody, Shri Piloo

Mohammed Imam, Shri J.

Mohammad Ismail, Shri

Mohammad Yusuf, Shri

Mohsin, Shri

Mohinder Kaur, Shrimati

Molahu Prasad, Shri

Mondal, Shri Jugal

Mrityunjay Prasad, Shri

Mukerjee, Shri H. N,

Mukerjee, Shrimati Sharda

Mukne, Sbhri Yeshwantrao

Mulla, Shri A. N.

Murthy, Shri B. S.

Murti, Shri M. S.

Muthusami, Shri C.

Naghnoor, Shri M. N.

Nahata, Shri Amrit

Naidu, Shri Chengalraya

Naik, Shri G. C.

Naik, Shri R. V.

Nambiar, Shri

Nanda, Shri

Nath Pai, Shri
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Nayar, Dr. Sushila
Nihal Singh, Shri
Qraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Packai Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D, R.
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patel, Shri J. H.
Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patel, Shri N. N,
Patil, Shri Anantrao
Patil, Shri C. A.
Patil, Shri Deorao
Patil, Shri N. R.
Patil, Shri S. B.
Poonacha, Shri C. M.
Pradhani, Shri K,
Pramanik, Shri J. N.

* Prasad, Shri Y. A,

Qureshi, Shri Mohd. Shaffi
Radhabai Shrimati B.
Raghu Ramaiah. Shri

Raj Deo Singh, Shri
Rajasekharan, Shri

Rajni Devi Shrimati -
Raju, Shri D.B.

Raju, Dr. D. 8.

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri

Ram Sewak. Shri Chowdhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramamoorthi, Shri S.P.
Ramamurthi Shri, P.
Ramshekhar Prasad Singh, Shr
Rana, Shri M.B.

Randhir Singh. Shri

Rane, Shri

Ranga, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Rameshwar

Rao, Shri Thirumala

Rao, Dr. V. K. R. V.
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Rado, Shri V. Narasimha
Raut, Shri Bhola

Ray, Shri Rabi

Reddi, Shri G. S.

Reddy, Shri Eswara
Reddy, Shri Ganga
Reddy, Shri P. Antony
Reddy, Shri B. D.

Reddy, Shrimati Sudhu V.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Saboo, Shri Shri Gopal
Sadhu Ram, Shri
Saha, Dr. §5. K.
Saha, Dr. 8. K.
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Salve, Shri Narendra Kumar
Samanta, Shri 8. c.
Sambasivam, Shri

Sanghi, Shri N. K.

Sanji Rupji, Shri

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sarma, Shri A. T.

Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sayyrd Ali, Shri

Sen, Shri A. K.

Sen, Shri Deven

Sen, Shri Dwaipayan

F

Ayarwal, Shri Ram Singh
Berwa, Shri Onkar Lal
Bramhanandji, Shri

Brij Bhushan Lal, Shri

Brij Raj Singh-Kotah, Shri
chauhan, Shri Bharat Singh
Daschowdhury, Shri B. K.
Devgun, Shri Hardayal
Digvijai Nath, Shri Mahant
Goyal, Shri Shri chand

MR. SPEAKER : The result * of the division is : Ayes :

APRIL 15, 1969

Sen, Shri P. G.

Sen, Dr. Ranen

Sequeira, Shri

Sethi, Shri P. C.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal

Shah, Shri Virendrakumar
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Maval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde. Shri Annasahib
Shinkre, Shri

Shiv chandika Prasad, Shri
Shivappa, Shri N.
Shukla, Shri 8. N.

Shukla, Shri Vidya charan
Siddaya, Shri

Siddheshar Prasad, Shri
Singh, Shri D. N.

Singh, Shri D. V.

Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan

NOES

Gupta, Shri Ranwar Lal

Jai Singh, Shri

Jena, Shri D. D.

Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam chand
Kothari, Shri S. S.

Onkar Singh, Shri

Sharda Nand, Shri

Sharma, Shri Narain Swarup
Shaima, Shri Ram Avtar
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Sinha, Shrimati Tarkeshwari
Snalak, Shri Nar De.
Solanki, Shri S. M,
Somani, Shri N. K.
Sonar, Dr. A. G.
Sonavane, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri

Swell, Shri

Tapuriah. Shri S. K.
Tarodekar, Shri V, B,
Thakur, Shri P. R.
Tiwary, Shri D, N,
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem chand
Virbhadra Singh, Shri
Viswambharan, Shri P.
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh chandra
Xavier, Shri 5.

Yadab, Shri N. P.

Yadav, Shri chandra Jeet

Yadav, Shri Jageshwar

Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
Sondhi, Shri M. L.

Suraj Bhan, Shri

Tyagi, Shri O. P.

Vidyarthi, Shri R. S,

369 Nees : 28

*The following Members also recorded

their votes AYES: Sarvashri S. D. Patl,

K. Narayana Rao, G. Venkataswamy, T. A. Patl, and Kiruttinan.
NOES : Sarvashri Abdul Ghani Dar, Ranjit Singh and Shrimati Shakuntala Nayar.
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The motion is carried by a majority of
the total membership of the House and by
a majority of not less than two thirds of
the members present and voting.

The motion was adopted.

15.50 hrs.

STATEMENT REPRICE POLICY FOR
RABI CEREALS FOR 1969-70 MARKETING
SEASON

‘THE MINISTER OF FOOD AND AGRI-
CULTURE (SHRI JAGJIWAN RAM) : The
Government, after considering the recommen-
dations of the Agricultural Prices Com-
mission, the views expressed in this House and
by the Chief Ministers in a Conference held
on the 3rd April, 1969, have taken the follo-
wing decisions on price policy for rabi
cereals for the 1969-70 marketing season :—

(1) The procurementfpurchase price of
all varieties of wheat other than indigenous
red wheat will be Rs. 76/-per quintal. The
Government will purchase at this price all
quantities of wheat of fair average quality
offered for sale. The procurement price for
indigenous red varieties will be fixed by the
State Governments in consultation with the
Government of India, as was done last year.

(2),Theissuc _price of all_varictics of
w&mﬂw
st May, 1969 or thereabouts,

(3) The existing Northern Wheat Zone
will be enlarged and will now include the
States of Jammu & Kashmir, Punjab,
Haryana, Uttar Pradesh, Bihar, Madhya
Pradesh, Rajasthan, West Bengal (excluding
the statutorily rationed area of Calcutta) and
the Union territories of Himachal Pradesh,
Delhi * and Chandigarh. The necessary
orders enlarging the zone will issue shortly.

R ——

15.52 hrs.

DEMANDS FOR GRANTS Contd—
DEPARTMENT OF SOCIAL WELFARE Conrd—

MR. SPEAKER : The House will now
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take up further discussion and voting of the
Demands for Grants under the control of the
Department of Social Welfare.  Shri
Siddayya will continue his speech.

SHRI SIDDAYYA  (Chamaraja
Nagar) : Sir, yesterday I was making a
reference to the statement of Sankaracharya
of Puri wherein he has stated that untouch-
ability is one of the basic and fundamental
tenets of Hinduism and no law can prevent
the Hindus from practising untouchability.
He is not alone in making that statement.
The Sankaracharyya of Jyotir Mutt and
Karpatraji of Banaras who is said to be the
chief priest for selecting Sankaracharyya
have endorsed this view, Therefore, it is
not proper to attack only those who have
given their statements openly. My own
feeling is that there are hundreds and
thousands of people who sincerely believe
this but who are not prepared to come out
with a statement. Therefore, it is a wvery
serious matter.

Government should take that statement
as a challenge not only to the harijans of
India but to the entire country. It has
caused irreparable damage to the cause of
removal of untouchability and put the dock
back. It is crystal clear that this Swamiji
has committed offence under the Untoucha-
bility Offences Act. But so far no action
seems to have been taken either by the
State Government or the Central Govern-
ment. Only today morning, while answen'ng-
a question, the Minister of Social Welfare,
Shri Govinda Menon, expressed the view
that it is a stray statement and it may mnot
be taken seriously. If this is the attitude
of the Minister who is in charge of the wel-
fare of the Scheduled Castes and Scheduled
Tribes, I do not know how this community
can come up. This has resulted in frustra-
tion among the Scheduled Castes. At the
same time, it has opened the eyes of the
people which is a good thing.

15.55 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

Why do Hindus observe untouchability 7
It is a very important question. It is not
because they are inhuman or wicked.,

They observe untouchability because
they are decply religious. Therefore the



